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Joint Committee Inspection Report

Hon’ble NGT (CZ) vide its order dated 215 May 2025 in 0.A.61/2025 in the matter of
Mahendra Pratap Singh & Vs. State of Madhya Pradesh& Others directed as follows:

“The Committee is directed to visit the site and submit the factual and status report with
the regard to the Saw Mills. operating in the State of Madhya Pradesh and SOP issued by the
State of Madhya Pradesh within six week The State PCB will be the nodal agency for
coordination and logistic support. Applicant is directed to supply the required documents and
copy of the application to the Committee and the respondents within a week and after
compliance of service, the applicant has to submit an affidavit that the notice and copy of the
application have been served upon the Committee.”

In compliance of above, a committee was constituted of the following nominated members:
1. Dr. Yogesh Gairola, Technical Officer , Regional Office MoEFCC , Bhopal(M.P.)
2. Shri Mayank Chandiwal IFS, District Forest Officer, Satna(M.P.)
3. Shri Milind Kumar Nimje, Scientist-C. CPCB, Regional Directorate, Bhopal (M.P.)
4.  Sh. S. P. Jha, Regional Officer M.P. Pollution Control Board Satna (M.P.)

Copy of the committee member nomination is enclosed at ANNEXTURE-1.

A. Work executed by the Committee:

1. The Committee has undertaken site visit on 10.07.2025 and inspected 11 Saw Mills in
Satna City area as mentioned in the Original Application. In compliance of the
directions passed by Hon’ble NGT, Joint Committee inspection comprising of
representative of MoEFCC, CPCB & MPPCB, and the representative of District
Forest Officer, Satna was convened on 10.07.2025.

During the visit/inspection of saw mill units the following officials were present:

1. Shri Abhishek Tiwari -Sub Divisional Officer Forest, Satna
ii. Dr. Yogesh Gairola -Technical Officer, MOEFCC Regional Office, Bhopal
iii.  Sh. S.P. Jha -Regional Officer, MPPCB, Satna
iv.  Shri Milind Nimje - Scientist ‘C’ CPCB, Bhopal
v. Shri SK Mishra - Junior Scientist MPPCB Satna

The Applicant/Petitioner Shri Mahendra Pratap Singh was informed regarding
visit of committee by letter, WhatsApp and also by telephone , but he refuge to
be present during visit due to his personal work. Copy of the letter issued by
MPPCB Regional office, Satna is enclosed at ANNEXTURE-2

The Committee has undertaken site visit on 10.07.2025 and inspected following 11 Saw Mills
in Satna City area as mentioned in the Original Application. One unit - M/s. Patel Timber
Company, Proprietor Sh. Lakhmashi Bhai Patel was closed and locked , so visit could not be
done . Details as follows-
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Table-1

S. | Name of Saw Mill & Address Location Area covered
No. | Owner Coordinates | by Saw Mill
(Acre)

1. | M/s. Sharda Enterprises, | Semariya Road, 24.597416 1.0
Proprietor Sh. Ishwar Badkhar Tahsil 80.871298
Das Gupta, Satna Rajuraj Nagar,

(Plywood manufacturing | Satna-485001
unit)

2. | M/s. Jagdamba Saw ITI, Birla Road 24.580711 8.50
Mills, Proprietor Satna-485001 80.852238
Sh. Naresh Kumar Goyal

3. | M/s. Puranmal Hanuman | Rewa Road, Satna- | 24.574257 1.11
Das Kedia, Proprietor 485001 80.840699
Smt. Minni Devi Kediya

4. | M/s. Das Timber Naya Talab Road, 24.564582 2.96
Company,Proprietor Sh. | Satna- 485001 80.835835
Ghanshyam Das
Agrawal

5. | M/s. Umiya Timber, Semariya Road, 24.597483 1.11
Proprietor Sh. Dilip Patel | Badkhar, Satna- 80.870437

485001

6. | M/s. Khan Saw Mills, Semariya Road, 24.595797 0.155
Proprietor Sh. Abdul Badkhar, Satna- 80.866728
Jabbar Khan 485001

7. | M/s. Patel Timber Behind FCI 24.580336 0.195
Company, Proprietor Sh. | Godown, Birla 80.853176
Lakhmashi Bhai Patel road,Satna-485001
(Non- Operational Closed/
locked the main gate)

8. | M/s. Universal Cavils Birla Development | 24.596851 1.0
Ltd. Satna Road, Drum 80.850463
(Power cable manufacturing unit) S ection, Satna-

9. | M/s. Harikrishna Timber | Behind Green 24.570683 0.029
Industries, Talkies, Satna- 80.831248
Proprietor Sh. 485001
Harikrishna Choudary

10. | M/s. Agrawal Timber Near Kunwar Ram | 24.566698 0.148
and Bamboo Company, | Talkies, Krishna 80.836458
Proprietor Sh. Vijay Nagar, Satna-

Kumar Agrawal 485001

11. | M/s. Prem Chand Near Kunwar Ram | 24.566852 0.148
Timber and Bamboo Talkies, Krishna 80.836584
Company, Proprietor Sh. | Nagar, Satna-

Vijay Kumar Agrawal 485001
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2. During inspection of

saw mill units, The committee verified the documents /

permissions required from different departments for saw mill units eg Forest
department, NOC from municipal body, land diversion records, fire NOC , factory

license and CTO from pollution control Board. The details are as per Annexure 3.
The committee carried out operational Saw Mills Noise level Monitoring at 04
locations adjoining the Saw Mills. Results of the Noise Level Monitoring are as

below:
Table-2 Sound Level monitoring- Date of Monitoring 10-07-2025
Name of | GPS Location Details Result Standard Unit
Saw Mills Location Noise dB (A) Day
Level time
dB(A) (Industrial
Area)
M/s. Umiya | 24.5968946 | Near Factory Gate(E) | 59.1 75 dB(A)
Timber 80.8703915
245975108 | Near Saw Mill appx. | 71.7 75 dB(A)
80.8704552 | 10 mt. away (West)
M/s. 24.580727 | Near Factory | 66.8 75 dB(A)
Jagdamba 80.852194 | Gate(South)
Saw Mills 24.580545 | Near Saw Mill appx. | 71.3 75 dB(A)
80.852398 10 mt. away (North)

The monitoring results of Noise level pertaining to 59.1-71.775 dB(A) were found
within the limit i.e., 75 dB(A) While the value of Noise Level in Saw Mill was
not found exceeding limit. During the operational condition were observed.

B. Joint Committee Observation:

The committee also verified for liquid waste, solid waste, noise problem and air pollution
sources. Due to heavy rains during the visit of units, the ambient air monitoring could not
be done . The unit wise details are as per ANNEXURE -4
Joint committee also identified school/ college, residential area, water body in nearby to

saw mill units. Details is as follows-

Status of Saw Mill Satna

Table:3
S. Name of Saw Mill & | School/ Water Stagnant Near by
No. | Owner Colleges Bodies/ water Residential
Ponds stored in Locality
Distance ponds distance
1. M/s. Sharda Enterprises, | 400 mt. Nearby not | Nearby not | Approx. 60
Proprietor Sh. Ishwar observed observed meter
Das Gupta, Satna
2 M/s. Jagdamba Saw 500 mt Nearby not | Nearby not | Approx. 90
Mills, Proprietor Sh. observed observed meter
Naresh Kumar Goyal
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3 M/s. Puranmal 500 mt Nearby not | Nearby not | Approx. 80
Hanuman Das Kedia, observed observed meter
Proprietor SMt. Minni
Devi Kediya

4 M/s. Das Timber 500 m Nearby not | Nearby not | Approx. 40
Company, Proprietor observed observed meter
Sh. Ghanshyam Das
Agrawal

5. M/s. Umiya Timber, 400 mt. Nearby not | Nearby not | Approx. 50
Proprietor Sh. Dilip observed observed meter
Patel

6. | M/s. Khan Saw Mills, 300 mt. Nearby not | Nearby not | Approx. 50
Proprietor Sh. Abdul observed observed meter
Jabbar Khan

7 M/s. Patel Timber Unit closed Nearby not | Nearby not | Approx. 10
Company, Proprietor and locked observed observed meter
Sh. Lakhmashi Bhai
Patel

8. M/s. Universal Cavils 300 mt. Nearby not | Nearby not | Approx. 200
Ltd. Through Chaiman observed observed meter

9 M/s. Harikrishna 500 m Nearby not | Nearby not | Approx. 20
Timber observed observed meter
Industries,Proprietor Sh.

Harikrishna Choudary

10. | M/s. Agrawal Timber 1.0 km Nearby not | Nearby not | Approx. 40
and Bamboo Company, observed observed meter
Proprietor Sh. Vijay
Kumar Agrawal

11. | M/s. Prem Chand 1.0 km Nearby not | Nearby not | Approx. 40
Timber and Bamboo observed observed meter
Company, Proprietor
Sh. Vijay Kumar
Agrawal

General Observations of committee:-

In view of the above facts and findings observed by the committee during the visit’s to the
listed Sites granted license under the provisions of rules framed in Wood based Industries
(Establishment & Regulation) Guidelines 2016 and as amended in 2017, the following
observations are noted- :

1.

This is observed during the visit that all Saw Mills subjected are granted necessary
approval/license from the Forest Department after procedural recommendations from
the state level committee (SLC) constituted under the above mentioned guidelines
2016. All 10 units of saw mill have valid license as per MP wood chiran (viniyman)
Act 1984 sec 4 and are included in list approved by Hon’ble supreme Court. One
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Plywood manufacturing unit is also registered and having valid permission from
forest department as per MP forest product Rules 1984.

2. As per the guideline as a proof of valid source of wood and the subjected capacity of
the concerned saw mill, the transit passes (TPs) and necessary
certificates/registrations has been collected by all units listed in the petition.

3. This is observed that all units are located in the municipal area within 100 meters or
less distance from the residential zone but they are active in the area for more than 30
years of time and renewed from time to time by the Forest Department. Further this is
pertinent to be mentioned here that almost all units have provided NOCs of the Nagar
Nigam which has been issued to the units more than 10 years back. There is no clarity
observed by the committee for having renewed NOCs after the enactment of Wood
based Industries (Establishment & Regulation) Guidelines 2016 and as amended in
2017.

4. Committee observed that since these all units are situated near by residential areas of
the municipal boundaries and working with the fire sensitive components (Wood
Products), these must have been equipped with all fire safety measures. This is
observed that Nagar Nigam Satna has issued a general fire safety certificate to the
units in around 2013 but the committee do not find this sufficient from safety point of
view to the adjoining population and infrastructure. Some of the units have informed
to the committee that communication to the district/state government has been made
by some of the units in order to have a latest fire safety systems certification but this
is under consideration since long.

5. This is also observed by the committee that as mentioned in the petition no sign of
severe water pollution has found in and around the subjected units. The points related
to the water pollution has been mentioned by the petitioner in general without giving
promising facts and figures. These units are not using water in process or any such
substances which can create water pollution.

6. The committee also observed that as per the provision in the section 9 mentioned
in Wood based Industries (Establishment & Regulation) Guidelines 2016 and as
amended in 2017, any person aggrieved by any decision taken by the SLC may
file an appeal before the concern Regional office of MoEF and CC seeking
appropriate relief within sixty days time and if, for any reason person is
aggrieved by the order so passed in the appeal he may prefer an appropriate
petition/application/appeal to the DGF and SS/MoEF and CC. This is not clear
from the petition that the petitioner has followed the above procedure for his
grievances.

7. This is also observed by the committee that in view of prevailing rules and guidelines
except one unit (Universal Cables Limited), all saw mills units have to get consent to
operate (CTO) in order to check on their impact on environmental parameters by the
concerned Pollution Control Board, which is not been obtained by any of the units
except “Sharda Ply woods”.

8. The committee informed that the action has been initiated by the Pollution Control
Board, Satna against Wood based Industries running in their jurisdiction with the
direction that all units must have collected all necessary approvals/consents required
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as per prevailing rules and guidelines in order to run the units in the area. Though, this
is pertinent to be mentioned here that as per the circular issued by the State
Government in 2007 these Saw Mill units are exempted from the requirement of CTO
but as per the amended circular vide 1607 dated 10-12-2021, these kinds of units’
falls in the green category industry and required necessary CTO form the PCB.

9. This is also observed by the committee that all subjected units are registered in
Udyam portal and having license to work a Factory (under Rule 5 of M.P. Factories
Rules, 1962) which shows that these units are registered as commercial/Small Scale
Industry activities.

10. The committee has observed that, since these units are established in the area for more

than 30 years back when the density of population and demography of town area was
limited to certain extent and possibly the impact of units to their surroundings is not
significant as of today. Some where the issue could have been attended on time while
planning of city area is being carried out by the District/State Administration.

Recommendations/ Suggestions :- In view of the above facts and findings
observed by the committee during the visit’s, the following recommendations
/suggestions are submitted to the Hon’ble Court :

1. In view of the prevailing rules and guidelines all concerned units except
Universal Cables Limited and Sharda Plywood Industry have to process
applications for Consent to operate (CTO) certificates from the concerned PCB. It
is pertinent to be mention here that State Government has to issue a general
advisory to all such units in the State of M.P. for having consent to operate form
the concerned offices of PCB in the State. This is also suggested that because
these all units are active since long period of time with all necessary
approvals/license enforced to them from time to time, therefore sighting
parameters for issuing above CTO has to be developed afresh for such units.

2. In view of the data collected for noise pollution level from the visited sites, this is
suggested that installation of noise barriers could be part of order/letter issued
while granting consent to operate by State Government through PCB. It will
definitely reduce the impact of noise pollution to the surrounding population and
simultaneously reduces the direct impact of dust to the people living nearby.

3. After discussion with the persons running these units, it is found that the process
of identifying/notifying a cluster of these units in the municipal area/ out side the
municipal area was initiated since long by the District Administration but could
not be completed because of various reasons, that need to be addressed and
resolved. The cluster arrangements for such units may reduce the conflicts arise
with the adjoining populations.
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4. This is observed by the committee that there are no such parameters taken under
consideration while granting license to the Saw Mill units related to minimum
requirement of the area matches to the capacity of wood utilizing by the units per
annum. The committee suggested that parameter related to utilization of wood by
the units per annum and area in which units has been established shall be analyzed
while considering the proposal for license renewal by forest department.

5. The shifting of Saw mill units to other location or closing the units is suggested to
decide case to case basis by the competent authority under the provisions of
Wood based Industries (Establishment & Regulation) Guidelines 2016 and as
amended in 2017, and after examining the units while considering their proposals
for consent to operate.

6. This is also recommended to consider the view of resolution dated 11 September
2017 section 5 (b) a wood based industry can be established in an industrial estate
or a municipal area irrespective of the areal distance from the boundary of nearest
notified forest or protected area. In view of the fact this is suggested that the units
required to be shifted on the basis of proper examination while granting CTO, be
shifted to the identified industrial estate in the District.

7. The state government may notify the area for “Wood tall” as per MP kasth chiran

Act 1984 sec 5 (ka) to establish saw mill units in clusters out side the municipal
boundary. Copy of circular from forest department is attached as Annexure 5.

Date- 16-07-2025

s

( Mayank Chandiwal) (Dr. Yogesh Gairola)
District Forest Officer Technical Officer,
( representative of PCCF of MP) MOEFCC, Bhopal
\
s =
(Milind Kumar Nimje) (Sh. S. P. Jha)
Sc-C., CPCB, RD-Bhopal Regional Officer
M.P. Pollution Control Board
Satna (M.P.)
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NGT Case OA 61/2025 (CZ)

Status of Saw Mill Satna Districts Satna’

Table:1- License/ permissions

Annexure-3

S. Name of Saw Mill & Address with | Factory | Permission NOC Details of | Permission | Near by Documents
No. Owner Khasra No. License from from CTE/CTO of Fire | Locality
Forest Municipal Safety distance Attached
department body

1. | M/s. Sharda Enterprises, | Semariya Road, Yes Yes Yes Plywood Yes Approx. Annexure
Proprietor Sh. Ishwar Das | Badkhar Tahsil unit CTO 60 3
Gupta, Sama Rajuraj Nagar, Valid up to meter

Satna-485001 28/02/2026)

2. | M/s. Jagdamba Saw ITI, Birla Road Yes Yes Yes No No | Approx. | Annexure
Mills, ProprictorSh. Satna-485001 90 3Q2)
Naresh Kumar Goyal meter

3. | M/s. Puranmal Hanuman | Rewa Road, Yes Yes Yes No No | Approx. Annexure
Das Kedia, Proprictor Satna-485001 80 3Q)
Smt, Minni Devi Kediya meter

4. | M/s. Das Timber Naya Talab Road, | Yes Yes Yes No No | Approx.  Annexure
Company.Proprictor Sh. | Satna- 485001 50 34
Ghanshyam Das Agrawal | meter

5. | M/s. Umiya Timber, Semariya Road, | Yes Yes Yes No No Approx. | Annexure
Proprietor Sh. Dilip Patel | Badkhar, Satna- 50 35

meter
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6. | M/s. Khan Saw Mills, Semariya Road, | Yes Yes Yes No No Approx. Annexure
Proprietor Sh. Abdul Badkhar, Satna- 50
Jabbar Khan 485001 meter > (®)
7. | Ms. Patel Timber Behind FCI Unit - - . Approx. | -
Company, Proprietor Sh. | Godown, Birla found 25
Lakhmashi Bhai Patel road,Satna- closed meter
485001 and
locked.-
8. | M/s. Universal Cables Birla Yes Yes Yes Power cable Yes Approx. " Annexure
Ltd. Development plant . CTO 200
Road, Drum "“rlid Upo meter 3®
Section, Satna 31/10/2025)
9, | M/s. Harikrishna Timber | Behind Green Yes Yes Yes No No Approx. " Annexure
Industries, Proprictor Sh. | Talkies, Satna- 20
Harikrishna Choudary | 485001 meter 3O
10, | M/s. Agrawal Timber and | Near Kunwar Yes Yes Yes No No Approx.  Annexure
Bamboo Company, Ram Talkies, 40
Proprietor Sh. Vijay Krishna Nagar, meter 39
Kumar Agrawal Satna-485001
11. | M/s. Prem Chand Timber | Near Kunwar Yes Yes Yes No No Approx. Annexure
and Bamboo Company, Ram Talkies,
Proprietor Sh. Vijay Krishna Nagar, meter 3an
Kumar Agrawal Satna-485001
NGT Case OA 61/2025 (CZ) Joint Committee Report July 2025 Page9
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Government of Tndia
IF'orm GST REG-06
[Sce Rude 10(1)]

Registration Certificate

Registration Number : 23AETPGS8053IN2ZX

Annexius? -2 CA)

18 Legal Name

ISHWAR DAS GUPTA

12

Trade Name, if any

SHARDA ENTERPRISES

Constitution of Business

|73

Proprietorship

4. Address of Principal Place of

Main Road, Sharda Enterprises, Semariya Road, Badkhar, Satna,

Business Madhya Pradesh, 485005
5.  |Date of Liability 01/07/2017
6. |Period of Validity From 01/07/2017 |To NA

Ve Type of Registration

Regular

8. Particulars of Approving Authority

Signature
Signature Not \i?dﬂ d
Digitally signed hﬁ GOODS
AND SERVICES¥AX NETWORK 1
Date; 2018.07.18-83:44:24 IST
] | | | |
Name
Designation

Jurisdictional Office

9, Date of issue of Certificate

18/07/2018

Note: The registration certificate is required 1o be prominently displayed at

all places of business in the State.

‘Ihis Is a system generated digitally signed

Registration Certificate issued based on the deemed approval of application on 01072017,

7

15



GSTIN JIAETPGROSIN2ZX
" 1SITWAR DAS GUITA
SHARDA ENTERPRISES

Lepgal Name

Trade Name, if any

Details of Additional Places of Business

Total Number of Additional Places of Business in the Stale

Annexure A
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GSTIN
Legal Name
Trade Name, if any

Details of Proprictor

23AETPGROS3IN2ZX

ISH'WAR DAS GUPTA
SHARDA ENTERPRISES

Name
Designation/Status

Resident of State

Ishwar Das Gupta
Propriter

Madhya Pradesh

Annexure B

17
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UDVAM REGISTRATION NUMBER

NAME OF ENTURPRISE

T\'PE OF ENTERUVRISE

MAJOR ACTIVITY

SOCIAL CATEGORY OF
ENTREPRENEUR

NAME OF UNIT(S)

OFFICALADDRESS OF ENTERPRISE

DATE OF INCORPORATION/
REGISTRATION OF ENTERPRISE

DATE OF COMMENC EMENT OF
PRODUCTION/BUSINESS

NATIONAL INDUSTRY
CLASSIFICATION CODE(S)

v

Yt Lidypm Registeatian Condicate

UDYAM REGISTRATION CERTIFICATE

LD YANM-MP=10-0007920

SHARDA ENTERPIUSTES

(SN [Ciiineation Year!

- ..

ﬁ'nlr,rprl_ﬁg Type !Elaisl_ﬁ:ati_:;_n l_lag_ei

e —

[ amsae [ Mo | ovosnos

2] wnas [ e | 27i0un0l
3 02324 || Miero [ 09052023
1 202223 || Miero | 26062022

Rt g wi
RSO

GENERAL

S.No.

Name of Unit(s)

1 SIARDA ENTERPRISES

Name of X i
F'!nthunr{Blodi Main Road | Premises/ sharda enterprises semariza
No. s road badkhar
Building
\’ills';_-c Mown satna Block Badkhar 1
Road/S treet/Lane |semariya City satna
MADHYA
§ N NA, s
State PRADESH District SATNA, Pin 483001
Mobile 8770314172 | Email: shardaply2013@ gmail.com J
05/12/2013
05/12/2013
SNo. NIC 2 Digit NIC 4 Digit NIC 3 Digit Activity
1 16 - Manufacture | 1621 - 16211 - Manufacturing
Manufacture of | Manufacture

of wood and
products of wood
and cork, excepl
furniture;
manufacture of
articles of straw
and plaiting
materials

veneer sheets;

manufacture of
plywood,
laminboard,
particle board
and other panels
and board

of ply wood
and veneer
sheets

e b i mes |l e fl b aen Drint & anloatian 3eny



Ml Wkyam Ragateaton Conde 3tn

M E I - \Whnle vale Ah Whnlevale lﬁ zm Whale

'f:dn:
(ade eveeptof ol agrieultueal wale of nther
%mnlm wlidles  rasw mareelaly aprienitnre
| Cand metorescles Dand Hare animals  raw materisls
N ._ t | _nr.t.

DATE OF UDYAM REGISITRATTON 1702101212

. gvr -
*1n vase of graduation (upswardreseise) of status of an entcrprise. the benefitof the Goavernment Schemes =il be a0 Ted »s g
the provisiens ol Notifieation Noc S.O0209(0 dated 26062020 icomed by the Moo MSME

3 " Famitr b A ndDr- f:.'--_:
Mischimer Vs is computer penerated siatement, o sigatine requited. Pronted from hittp s ody amesastrates ¢
21082015

For any assistance, You may contact:

1. District Industrics Cenfiv: SATNACMADUYA PRADIST)

2. MSME-DFO: INDORE ( MADHYAPRADES L)
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LICENCE TO WORK A F'A CTORY
(IForm No.3 prm‘('rih_cd under Rule 5 of ML.P Factories Rules, 1962)

r oM

Nic Number : { Iee(in Rs) : 18825

Licence No = . 30/1 4 92.?/8‘ N/2m(i)/NTI ¢Challan No : NA , —
(Mention this ynber invar iably in : Dufc NA Oyw, N i i ;

all correspondences with Ihi.s'\.'\(y"ﬁc(:) " > Treasur v NAY 7 e

Factory ld : 1-24(‘!_"?07{(3_6"0.-, o Auto Renewal (E‘l,, S —

Licence is heréby granted 1o:Mr-/Mrs. - ISHWAR DAS, GUPTA\ i 2

Occupier of _ : Sharda tmerpr:ses m\ . -

Located at _ _ : Semariya Road Badklmr i
“‘District DNNNS B, S Samng - BUNrian g ij :
. " 4 Y ri:_ N i & e s it o ."I aTEeps? I !I._‘
& A WL ’: Ha r i_ i b 'i"'*‘f" X
o i ot :_, | _ i
! £ E f.':.:"" r“‘z\{\\ ] o -—

(Sub;ecr o Hre prov:szon; of rhe F actorzes Act, 1948 and rhe ru[es madeghe; e zmder and
‘the conditions annexed here, wu.'h) Valid only for the pi emises ar the above Iocat:on(as per--
the plan approved zmder the Factories Act and Rules) for use as a facrory enrploymg not

“more than 50 ( Fifty ) unrim s on any one day during the year. and havmg mstaHed mutwc i

power not E xceeding 100 ( H.'mdred ) Horse Power, where rhe manufacmre pr ocess

of .MFG OI" PL}’WOOD BOARD u»'u'l be carried by h:m
e f; J-l’ , /

Tlu.s' hcence shaf! Jemam m jbrce MH rhe 31st day of Der:ember 2025" (2 025 2025)

Excess Amozmr O(In Rc) e 4 I '

/ ‘_\ DT R s S B ;Signature Venfled

G, PO ket _ «Digitally signe MITA TIWARI

| Sl i o CCT 3 Y, gale 2025013 10 71:34:7 1ST

Tt A, 1 3 =y R » eason: Facto
J n e -g; . o, 4 % g c“} o) *. e Locatlon "N}P q_l )
% J,/‘; i L S T g : '_‘-’q f_"',

SATNA Clus Gl iy < It Clucf In.specror Of Factories
Dated : 10/01/2025 A\ i ‘ Madhya Pradesh

MMMMM
37 3T ST T Sy 9 HTae F4 JaTer 21 |

This is a digitally signed onlne veriliable dm.um:ll and does not need mmamual sngumrc
This centificate s accepted across all the deputuments and can be validated onlnr: on www. labour,mp.gov.i

W@ __
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-
e nEs mAren s b Tl

LA . wunsei Veuss & & sessassarsee Sidd

« b% l;'!'!.E Order Amarpatan Maihar By Pass,

e S ] evimariont . tewn Road Satna,Pin -485001

' .

A wet” B Satna

A, 7 Tele : 07672-237273

A_&h—‘_r f e e s i o e —
B RO T | CCARenewnl (AW AT
‘| onman-suhhnplv] l Valld “pl:. .'g::m(mulm ” CONSENT NO: *** | PCH ID: 30135

. Nar14017.29/ . v 2 1
{]11“\6!11 No:14017.2 "”A]ﬁ“"CBISI\T Consent No:AW=11748.

To.
The Occupier,
A/s. Sharda Enterprises Partner Shri Ishwerdis Gupta, Semariyn Road Badkhar,

Khasra No. 38/2kh/2, Semariya Road Badkhar,
Tal : Raghurajnagar.Dist : Satna

Subject: Grant of Renewal of consent under section 25 ol the Water (Prevention & Control of Pollution) Act,1974 & under section 21

of the Air (Prevention & Control of Pollution) Act, 1981
Ref: Your Renewal of consent Application Reeeipt No. 1323003 DL 16/11/2023.

With reference to your above application for Renewal of consent has been considered under the aforesaid Acts and existing rules
therein. The M. P. Pollution Control Board has agreed to grant consent up to 28/02/2026, subject to the fulfillment of the terms &

conditions. enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-
a. Location: Khasra No. 38/2kh/2, Semariya Road Badkhar Semariya Road Badkhar, Badkher, Raghurajnagar, Satna
b. The capital investment in lakhs: Rs. 237.5
c. Product & Production Capacity:
E S Proauct o o S SRR i F R R
Plv wood Board | 12000 Sq. Feet/day (Twelve Thousand Square feet per day only)
Note:- For any change in above indusiry shall vbtain fresh consent from the board.

The Validity of the consent is up to 28/02/2026 and has 1o be renewed before expiry of consent validity. Online application through
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization.
Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required.

Qty /[year

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act
i * General conditions | i §3 |
Copv to:-
1. S.E., M.P. Poorvi Kshetra Vidyut Vitran Company Limited Satna for information and
Reconnection of electricity of the industry.

ec -l Y
] il e igitally Signe : W.s, v
PUSPENDRA €INGH,S.E. e
latotiy Sym with Anbbanr Date: 29/11/204d3 05:51:20 PM PUSHPENDRA SINGH
(Organic Authentication on AADIIAR from UIDAI Server) Regional Officer

TPAV # U244WTKGI2

== %f" WW?
Pintes Prevmn N0 g abic' int nesing *TPAL™ Number, Page:

This Ceriificate generated from xgnmp.nicin are vilid ail does ool requi phvsteal signamwes, te certificate can be validated onl
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RAA l_“'t NoARRR TR
N/

ke Orvdey Amarpatan AMaihar 15y 1788,

g 15 Iewn Rond Satna.l'in 485001

Satna

e ——— Tele: ﬂ?fn72-237273
. e T

CONDITIONS. PERTAINING 10 WATHR (PREVENTION 8 CONTROL OF POLLUTION) ACT 1974 ::
1. The daily quantity vl i e Hent on the it shall not execed 0.000 K1/day, and the daily quantity of sewage of the unit
shall not exeeed O 6t | B Y

3 Trade FTuent Frobinbd

The apphc ant slitl apeat and aaintain elfMuent treatment system as per the proposal submitted to the Board and maintain
the same papatly o hicve Tollowing standards-

'I|--I;II - nl'l\l'rl'n—- 55-00 _ D8 Not exceed 2100 mg/l.
mpsenided Nobuds Nol exeeed 100 mp/. Chlorides Not exceed 1000 mg/l.
HOD Days 27 °c Not exceed 30 mp/l

'i't'(\l‘ Not exceed 250 mg/l.

{0l and grease Not exeeed 10 mg/l

(8

For other parameters general sta ndards of discharge as notified under EP Act 1986 shall be applicable.

e —

3. Sewage Treatment :- The applicant shall operate and maintain sewage treatment facility to achieve following standards-

pH T Between 5.5-9.0
Suspended Solids Not exceed 100 mg/l.
BOD 3 Days 27°C Not exceed 30 mg/l.
coD Not exceed 250 mg/l.
Oil and grease Not exceed 10 my/l.
feeal coliform Not exceed 1000 MPN/100 ml
“Sr | Water Code (Qty in kipd - Kilo Ttr per Day). WC : 2.000TWWG : 0.600 . 72 Water Source |
| 1 Domestic Purpose g ! 1.000 0.600 Borewell
2 Mnig Process z 1.000 0000 * Borewell

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately
for category wise consymption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and
data shall be submitted online through XGN monthly patrak/statements. The!industry/unit shall also manitor the treated

wastewater flow and report the same online through monthly patrak/statements.

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases Or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

7. All treatment/control facilitics/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

8. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of
any work in any water course or within its high flood level (HFL) area

9, The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

10. Compilation of Monitoring data-

i. Samples and measurements tuken to meet the monitoring requirements specified above shall be representative of the

volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all smnpling and

analytical methods used to meelt the monitoring requirements specified above shall conform to such guidelines unless

olherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications

and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
Consent No:AW-117483

Thix Certificate generated from xgn.mp wic in are vilid e dhaes et yequive physical signaiies, the vertiffcare con be varlidared ouling from xgim. nic.in using “TPAV" Number. 1

7
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~as LIrE ABGIL S s i e G ) W

b‘/j ey e Order Amarpatan Maihar By Pass,

m Hewa Raad Satna,Fin -485001
K.JM Satna
b--‘r‘ Tele : H76T2-237273

g == . D . ; T e S

e Ameriean Pablic Health Association, New York TS AL shall be nsed

",--; S, The appheant shall take samples and measurement to meet the manthly requirements specified above and report anline
hrongh XGN the same to the Board. ’

1) Recording of Momtoring Activities & Results-
4 The applicant shall make and maintain online records of all information resulting from monitoring activities by this
~Consent,
i The applicant shall record for each measuwrement of samples taken pursuant to the requirements of this Consent as
Tollows:
(1) The date, exact place and time of sampling
(1) The dates on which analysis were performed
(Who performed the analysis?
(iV)The analytical techniques or methods used and
(VT he result of all required analysis
ifi. 1f the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the caleulation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharges of
pollutants by the applicant or when requested by Central or State Board or the court.

12. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

14. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

15. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)

Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be

disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,

Shall fish or other animidl collected or trapped as a kesult of intake water screehing or treatment may be returned to eaters '

body habitat.

16. Provision for Electric Power Failure-
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an altemative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and

conditions of the Consent.

17. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

18. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

dditional Water condition:-

Additional Water concilion.:

Consent No:AW-117483

This Certifia ure genevited from xgn mp wic i ave volid and dves not ‘W‘M sical signatues, the certificore con be validared online from xgn mp e in using "TEAV™ Number

=P

Page:
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;e_-_’-__ ~g4 LIFE vunscu o o s raoer s st G
/—; %fﬁ ki o Order Amarpatan Maihar By Pass,
Rewa Road Satna,Pin -485001

Emviroamant
&—Jp" Satna
A"“r - Tele : 07672-237273

,!-“"—_-——_ - - - S
/ CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

1. The applicant shall operate and maintain air pollution control system o achicve the level of pollutants to the following

standands:-

M o T Ay e Staek. | : T —— '
:.\amc o SEChOR | L"'“P""* ;r Stack ] IFuel [ Control cquipment to be installed P.M. 50N, i
] e = NENEY, SRR (RS T ] L 7 |]|l":.‘,|l|(l'll|!'ﬁ)l 3 1 L I : NOX(mpJ'N_MJ)_. _‘_5

S ply wood | _ _ _

i industry X0 wobn | Gireen Belt,Wind Dreaking Wall, 150,100,50

2. The applicant shall observe the following fuel paticin:

Nameof buel = oo ; : | S N 1
e 4 K.G/IOUR

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms are prese ibed in MoEF gazette noti fication no. GSR/826(E), dated:
16/11/09. Some of the parameters are as (ollows:

a. Particulate Matter (less than 10 micron) - 100 pe/m? (PM10 pg/m? 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m’ (PM2.5 pg/m® 24 hrs. basis)

¢. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m?

d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m?

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m?

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

platform of 1 meter width with support & spiral ladder/

4. Industry/Unit shall provide with each stack port hole with safe
cifications given in part-1IT emission regulation of CPCB.

Stepped ladder with hand rail up to monitoring platform as per spe
In no case monkey ladder shall be allowed as stack monitoring facility.

5. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of

emission/section/activities.

6. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or

made airtight to avoid the public nuisance.

7. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or

process within premises

gitive emissions of particulate matter generated due to

8. All the internal roads shall be made pucca to control the fu
tices shall be adopted to avoid leakages, seepages, spillages \

transportation and internal movements. Good housekeeping prac

elc.

9. Industry shall take effective steps for extensive tree plantation within or around the industry/unit premises for gencral
improvement of environmental conditions and as stated in below.

(Minimum number of plants to be planted by the unit:-23 Nos.)

Additional Air condition:-

Consent No:AVW-117483

“TPAV™ Number. Page: .
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N7 ) eiveter Q_Edgl_' Amarpatan Maihar By Pass.

f(-
,ﬁ:::
c’~" Rewa Road Satna,Pin 485001

et B Satn2
A‘r" Tele : 07672‘237213
— : - —

'

GENERAL CONDITIONS:

1. The non hazardons solid waste an
not 1o cause any musancepoallation,
cite W required.

ceting in the industry/unit/unit premiscs sweeping, etc. be dispozed off scientifically so as
The applicant shall take neeessary permission from civic anthorities for disposal to Jumping

Non Hazardons Solid wastes:-

e ——— S —— - ____._.———-—__...——-—'-—'—-'__._-'___
Type of wasle Quantity Nispasal

Serap’ Plastie packing material wood, eard board, punny begs efe Sale to authorized party 'As Per CPCB

sMoEF Guide lines / Others

2. The applicant shall allow the staff of Madhya Pradesh PP

ollution Control Board and/or their authorized representative.
upon the representation of eredentials:

a. To inspect raw material stock, manufacturing processes, reaclars, premiscs ete to perform the functions of the
Noard.

b. To enter upon the applicant’s premises where an cffluent source is located or in which any records are required 10
be kept under the terms and conditions of this Consent.

¢. To have access at reasonable times (o any records required to be kept under the terms and conditions of this
Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: OT,

¢. To sample at reasonable times any discharge or pollutants.

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner /
parmer / directors / proprictor shall immediately apply for the consent with new requisite information.

4. The issuance of this Consent does not convey any property rights in either real or personal property or 2ny exclusive

privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations,

5. Industry shall install separate electric metering arrangenent for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The

record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board
every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Ru les 2016 only and does
not relate to any other Department/A gencies. License required from other D::panm::nthgencics have to be obtained by the

unit separately and have 10 comply separately as per there Act/ Rules. )

7. Balance consent/authorisation fee, if any shall be recoverable by the Board even ata later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the

environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st
March on or before 30th September every year to the Board.

10. Industry shall obtain membership of Emergency Response Center of the Board if needed.

11. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

12. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following

(1) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure 1o disclose fully all relevant facts.

(c) A change in any condition that requires lemporary or permanent reduction or climination of the authorized discharge.
13, On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Consent No:AW-117483

Thix Certificate generated from sgu g e i e vardisl ol eheswes et Laghi
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Anarpatan Maihar iy I‘ﬂ;:

Iewn Raad SatnaJin -4850
Satni

Tele : (IT(|71-23727.

7 Additional condition:-

A C.mscnl.-’aullmri zation as required under the  Water (Prev
: Control of Pollution) Act,1981is granted to your industry subject to fulfill

rencwal purpose you shall have to make an application to this Board throngh XGN
expiry of this consent/authorisation. The applicant without valid consent (for opera

any outlet for the discharge of effluent and gascous cmission.

6 Tee ey M oe TIAN,
E 'ﬁ.c‘;}f{:, T,

Digtaty Sgm w ik adiaar

(Organic Authentication on AADHAR from UIDAI Server)

TPAV # U244WTKG6B2

Consent No:AW-117483

e ——

ention & Control of Pollution) Act.1974 , The Air (Prevention &
ment of all the conditions mentioned above. For

at least Six months before the dnl_c of
tion) of the Board shall not bring in to use

_'--_'_‘—_——
! ™
\'*S‘J.A: -
PUSHPENDRA SING
Regional Offic

For and on
MLP, Pollution Cont

This Certificate generated from agie mp nic in are witlred aomd dloex, JJTVQ’J(()»JJJ_. viewl signatures, the cer fifiv te o e validared online [rism sgnmp aic. il uving
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VIRAT GLOBAL LAB

(ﬂﬂ aqnn{yﬂm.fﬂﬂmnlnw
Recognized I‘v.\- MolF & CC, Aceredited by ISOAEC-17025: 2007 (NA 1)
(An IS0 9001:2018, 14001:2015 & 45001:2018 Cerfificd Company)

18T REPORT CODE: VGL/A24/01/05/001

TEST REPORT ISSUE DATE: 10 01.2024

TEST REPORT (AMBIENT AIR)

Name and Address of Customer

Location of Sample
Duration of Sampling

“ime of Sampling

Sample Collected by
Environmental Condition (Temp. & RI11)

Sample Packing
Sample 1d No.

Mecthod of Sampling

Sample Receiving Date

Sample Processing Date

.
H

A ww we

M/S SHARDA ENTERPRISES

KITASRA No, 38/2kh/2 at SEMARIYA

RAGHURAINAGAR, DISTRICT- SATNA (M.P.)

STACK I'OINT
03.01.2024 TO
09:25 AM  TO
VGL TEAM
18.5°C & 62 %
SEALED

001

1S: 5182
05.01.2024

041.01.2024
09:25 AM

05.01.2024 TO 10.01.2024

_\fﬁgﬁ?ﬁSULTS
[_Sr. No. __Pai-amcu-us ? Test hiethod Result Unit Limits as per CPCB
1. Paﬂiculatlc:'M;;lcr (PM2.5) IS 5182 (Part-24) 32.47 pg/m3 For24Hrs.=60
5 Particulate M';'m'_cr '(_-'PMI_O)Z- IS 5182 (Part-23) 73.53 pg/m3 For24Hrs.=100
3. Sulphur Dioxidc}s_ll':)',:j:' 1S 5182 (Part-2) 17.65 " pg/m3 For24Hrs.=80
4, Nitrogen Dioxides (I.;'Oz_)_ IS 5182 (Part-6) 23.57 | pg/m3 For24Hrs.=80

Note: !

1. This repon is not 1o be reproduced wholly or in part
without vur special permission in writing.

The sample will be destroyed afler | Sdays from the date of issue of st
Any discrepancy in test result should be reparned within | 5Days. :
The abave Results are relaied to the tested sample only.

BDL: Below detection fimit,

2
2
4
5.

Technical Manager

o™

Page 1 of 1

and e-anno; e used as evidence inthe count of law and

certificate unless otherwise specified.

should not be used in any advernising media

VK TR RS

adeost —

Authorised Signatory

D. K. Yadav

Lab In-charge

ROAD BADKHAR, TEHSIL-

O A I TN I

Address: Ground Floor, Khasra No.973, BDS Hostel Campus, Opp. Gate No.2 CRPF Camp, Bijnaur,

Sarojini Nagar, Lucknow (U.I%.) — 226008, Mob. - +91-9990366 186, 9415135012, 0522 -71 18739
E-mail: viratgloballabtogmail.com,

seouviratlab@email.com, Web: www.viratlab.com
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Recognized by MoEF & €

VIRAT GLOBAL LAB

n g@nalytical faboratory
. 'C. Aceredited by 1ISO/MEC-17025:2017 (NABL)
(An 1SO 9001:2015, 14001:2015 & 45001:2018 Certified Company)

f—

TEST REPORT CODE: VGL/A24/01/05/002

TEST REPORT ISSUL DATE: 10.01.2024

TEST REPORT (AMBIENT AIR)

Name and Address of Customer

M/S SHHARDA ENTERPRISES

KITASRA No. 38/2kh/2 at SEMARIYA ROAD BADKHAR, TEHSIL-
RAGIHURAJIJNAGAR, DISTRICT- SATNA (M.P.)
Location of Sample DISPATCII POINT
Duration of Sampling 03.01.2024 TO 0401 2024
Time of Sampling 10:15AM TO  10:00 AM
Sample Collected by VGL TEAM
Environmental Condition (Temp. & RI) 19.2°C & 63 %
Sample Packing : SEALED
Snmplc ld -\‘0- 1 v ...._._..._,{__.._..,“_.?_.‘_ \ I s 002 e
Method of Sampling L Rt : 2 1S:5182
Sample Receiving Date :05.01.2024
Sample Processing Date 05.01.2024 TO 10.01.2024
TEST RESULTS
Sr. No. Parameters Test Method Result Unit Limits as per CPCB
1. Particulate Matter (PM2.5) IS 5182 (Part-24) 33.23 pg/m3 For24Hrs.=60
2. Particulate Matter (‘f‘MlO)I IS 5182 (Part-23) 72.37 pa/m3 For24Hrs.=100
3. Sulphur Dioxide (S02) IS 5182 (Part-2) 16.48 ug/m3 For24Hrs.=80
4. Nitrogen Dioxides (NO) IS 5182 (Part-6) 24.82 pg/m3 For24Hrs.=80

| T

I

Note:

without our special permission in whnting.

I This report is nut 1o be reproduced wholly or in part and cannot be used as evidence in the cuurt

Page 1,01 1 ; . B | |

of law nnid should not be used in any adveitising medu

The sample will be desiroyed afier 15days from the date of issue of test certificate unless otherwise spevilicd
Any discrepancy inlest result should be reporied within 15Days

2
3.
4, The sbove Results are related 1o the tesied sample only.
5 BOL: Below detection himit,

Technical Manager

.

et

Vindto€izkd Bighdlerh
e —

Authorised Signatory

D. K. Yadav
Lab In-charge

e e

e el R S EETT TR

Address: Ground Floor, Khasra No.973, BDS Iostel Campus, Opp. Gate No.2 CRI'Y (.‘.ml-i;;, Bijnaur,

Sarojini Nagar, Lucknow (U.P.) = 226008, Moh, - 191-9990366 186, 0415135012, 0522 -7118739
E-mail: viratgloballab@ogmail.com, ceovirntlabaromail.con, Webh: ww w.viratlab.com
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| VIRAT GLOBAL LAB

A VIRAT

g GLOBAL LAB an 0‘? nﬂ{‘fﬂmd dﬁn‘mtm‘ur
/. , r Recopnized by Mok F & CC Aeeredited by 1SOMEC-17025:2017 (NARL)
f (AN ISO 0012015, 10012018 & A5001: 20018 Certified Company)

TEST REPORT CODE: VGLAV/ 21005001

TEST REPORT ISSUE DATE: 10.01 2024

TEST REPORT (WATER)

Name and Address of Customer

Location of Sample
Sample Description

AM/S SHARDA ENTERPRISES )
KHASRA No. 38/2k1h/2 at SEMARIYA ROAD BADKHAR, TEHSIL-

RAGHURAINAGAR, DISTRICT- SATNA (M.P.)

IN SIDE FACTORY
STP WATER

Date & Time of Sampling 03.01.2024 & 11:330 AM
Sample Collected by VGL TEAM

Environmental Condition (Temp. & RIT) 19.5°C & 63 %

Sample Packing SEALED

Sample 1d No.
Laboratory Sample Recciving Date _
Duration of Sample Analysis = I

001

: 05.01.2024

: 05.01.2024 TO 10.01.2024
: APHA 10608

Method of Sampling ois
: 'TEST RESULTS
= : - N Rt oty Limit as per 1S 10500:1991
e Parameters _ Test Mcthod | Result Unit (Reaff:2012)
No. i bl Desirable Permissible
1. pH APHA 4500H+A+B 7.42 - 6.5-8.5 No relaxation
2 Temperamure APHA 2550-A+B 18.0 . Not Specified | Not Specified
3. Colour : APHA 2120-B <5.0 Hazen- 5 15
4. Turbidity " |7 APHA 2130-A4B <1.0 NTU %5 i 1 5
5. Odour APHA 2150-B Agreeable - Agreeable Agreeable
6. Alkalinity " UAPHA2320A+B | © 154.0 mg/L 200 600
7. Total Dissolved Solids APHA2540-C 357.0 mg/L 500 2000
8. Total Hardness APHA 2340 A+C 147.0 mg/L 200 600
9. | Calcium | APHA 3500 Ca- A1B 41.0 mg/L 75 200
10. Magnesium APHA 3500 Mz A+B 21.4 mg/L 30 100
11. | Sodium APHA 3500Na, A+B 15.5 mg/L - .
12, Phosphate APHA 4500-S042-E 0.72 mg/L - -
13. Sulfate APHA 4500-PD 31.6 mg/L 200 400
14. Potassium APHA 3500 K, A+B 0.8 mg/L - -
Page 1 of 1
e 1. This report is nut 1o be reproduced wholly or in part and cannot be uscd a8 evidence in the court of law and should not be used in any advertising media
without our special permission in writing.

2. The sample will be destroyed after | 5days from the date of issue of test eeriilicate unless otherwise specificd.

1. Any discrepancy in fest result should be reported within 15Days,

4. ‘The sbuve Results are related to the tested sample only.

5. BOL; Beluw detection himil

Dr. Ashok Kumar
Technical Manager

e 27

\(il’fﬂ&rﬂ%ﬁ%&lﬂ[ﬂ%b
- /

Authorised Signatory

D. K. Yadav
Lab In-charge

[ ampemere o — e e e
—_—

Sarojini Nagar, Lucknow (U.P.) — 226008, Muob. - +91

E-mail: virateloballabaogmail.com, ceo.viratlab@gmail.com, Web:

Address: Ground Floor, Khasra No.973, BDS Hostel €

L

ampus, Opp. Gate No.2 CRPF Camp, Bijnaur,
9990366186, V415 135012, 0522 -7118739
www.viratlab.com
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o il b | 30 15'19__.5 -
Registered, Post /Dasti Notice
NGT-CZB/2025/ | 1O Bhopal, Date N2 /05/2025
WEFSRETHE NATIONAL GREEN TRIBUNAL, CENTRAL ZONE BENCH, BHOPAL

Original Application No.61/2025(CZ)

\

Mahendra Pratap Singh Vs  State of Madhya Pradesh & Ors.

To,
Jagdamba Sawmills, R-20
Through its Proprictor Shri Naresh Kumar Goyal,
IT], Birla Road, Satna (M.P.) 485001

12 NOTICE ON AD\’[ISS] ON ::

Whereas an application has been flled by the above named applicant(s) under
section 18(1) read with 14,715, 16 and ‘17 of the National Green Tnbunal Act, 2010
and after preliminary, hearmg, the H:)n ble Tribunal has been pleased. to-admit the

Application and issue the I'lOthE S
1 1 . Iy 5w ” 5 " g |

2. Tlnrefore, nohcc 1s herehy gwen to ) ou to submit reply as p-_r 1)r0éedure and
rules in- this matter” befme ;LQZ,Z_QZ at 10.30 3UAM chuly . instructed . to file
response/ reply alongwnh supportmg documentq, 1f an} as per ’t‘m. ch'cectlon of the

Hon'ble Tribunal, b,ef_c_)__re; the sald_d'\_te; %

3. Take notice that in case of default, the said application will be heard ard

determined in absence of reply.

4. Given under myﬁ hand and the se:;l of the Tribunal, this the 2 2-05.2025
| | I I i

Notice + Petition Copy.
(D 2is5-2%
( Dharmendra Kumar Singh )

\‘-legnetmr
N\
g AW
DM“B
o 88 Y,
o PO

w\nf‘“
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S RIEER TRl
CERTIFICATE OF REGISTRATION
- afabra v - 1
ADDITIONAL SHEET -1

B 12 1 7 3 DA L)

Registration no

=4 a3 @ : ,
Date of lssue. < ql1 Riglsl

o - ®aa | i / fae
Addition / deletion in Plant & "Machinary

L wuiFa & A © . mfegier 4 faREL R - 99 (009 B)
S.No. - Name of Machinary Added/deleted - original value
' Rs. in ‘000
peeld Il - CoEoK

| 2_’@\1\5\*“4 che ﬂmﬁ tmife o ﬂ-ﬂ-ﬁ

lﬂ(ﬂf} K-D-\‘ ! OIY') 3\&4"‘3 ‘?' & ST@ ?& an {_,2‘@3 S?‘
. ano\eﬁ” Deding trife 2V- Ay m 129

S WBST cnchvm&a’;’t“mffe—f vidly - (FaEEE s

" g 1 AR (T . 14) mng

Revised value of investment o rie {Fls in "000)
“ in Plant & Machinery (S. No. 14) AR
To@ § wirdaA (8 wES 7)
Change in location : (S. No. 7)
HTEA /e & F B uia ]
(77t ZHiE 9) _ :
Change on constitution / type of orgamsation .
(S. No. 9) '

ElulelsTslin .

e -

s 3 | _' _ﬁﬁ’ﬁg\’

T St &4

ARG A T T
Date: ., ~ Name & designation of
; Registering Authernty
n\\ -
. d\%
v cot a\S Aot

38
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yfor vy auedl & fag
FOR TINY ENTERPRISES :

.

p——

- r— Y

s —

TE IHIE T IO & W9 N gEmT § ool gum e o i E A
The unit is a tiny enterprise and its status as “tiny enterprise” Is valid upto

W - e Bl B3 e (R A !
Validity is extended upto |
B Aoy vt RECT R o

Validily is extended upto . ....... .. ' m
' : i . jlat? /

The cenificate is valid for the items of manutacture/activity noted at 8. No. 11 and Appendix A and is also valid
for any other item / activity undertaken by the unit, . '

erg a5 e 8 e v e e s Segar s / sl s |

Conferment of the stalus as a tiny enterprise is 10 be validatod/ ronewed overy five yoars as per‘procedure |

prescribed. e _ : &

T O S @ e f T omr & w i e e v o o i €1 0

The certificate is _subjécl 10 the affidavit furnished by the applicant inrespect of tho application for ru(jislralion.
% e v e i s e i oy miat @ ok B ' :

The cerlificate is subjact to any or all the conditions that may bo Imposad by the Rogistoring Authdrlty'.

iz v T e wran dhqu o - Q19 v e e  avegar Gl mfaasrt g e e e o
a1 ke B & s g Faver Frafcr v A aifoes g suan §, e P fanlt gl g & g G g
Forrer # Faenfiaer sen swie | i, PO : : .

If at any time it is found thal tha doclarationvaltidavit furnished by the applicant Ig hot frua or In tho ovont of
violation of any of the conditions Imposed by rcglz;leripn authority, or if tho Investment oxceoeds the proscribed
limits, the registration centificate is liablo to bo cgt'n-'::blllbc'i / quashod without any prior nolico.

e g 9 e it Gufm snazdn A el w1 prasitet Pt o By d aierder ey Gl o @ e A
A A€ A e A B e gt and aifadrt we ot B 1 g et a0 sz alar vl A wfe
sl gt 7ot o arafae s /7w TR : oW
This certificate does not conler or accrua any right 10 tho applicant and cannol bo treated as proof in respect
of any statutory requiromont or condition that may oxlst under any law for tho time boing Inforca. The onus of

o ‘ _ LA _ s RPN © ‘o
Date: I@UIl]ilSI&I‘ R e e, /e :
s ' \ N Nam ) ﬁ!};‘ﬁ?ﬂ i.qn of A4

, | Rég&estigAlthority &

TZHET IR 0 G g g el “'i
The endorsed application form is a pan of the certificate of registralion. paby "

T T G2 AT W 11§ uiez — v § et a2 amfamndd & fg G b o gnd wn wend om PRl

T 3= gt 7 A S A it @ o ek 1y '

b

g 22 LA S BAC SRR S e NS

éallslying and tulfilling such requirements or conditions rests squarely on the applicant / unit. ‘

st g gt it gl / faiae Sl gud e poft frag @ el e ofie 7 e gad & U Ul W 2

& fft gl @ frae AT 9T g % forr v anfafear wor gt e A | '
Additions/deletions in the list of plant of Machinery and tho rovlgud Investment valuo thereof and /or any
changas in the constitution or location of tho unit should bo mado in tho additional shoots appended Lo tho

centificate on the requost of the applicant. 3

{

|

i
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P AR 4 FOR OFFICE USE ONLY
'S g ; 2 A L s

flo vl yaea O maE U HL TS [_..[_.[ .
[} r 4 L | VS, il - iy it ¢ ' v
. , Application No r—ll"j'j‘-_] : . NIC Coda W L .‘t
V BT AT - foran alve 23] 0 ne |
; Block Coda L2 _ District Code ~ State Code

o SRR 4 - S

| aa T O T at-ga?r 7 el @ fav ofeling e v sty § |
yes-1, No. -2

. Whether the items of manufacture/ activity requira an industilal liconce
: : (FifEm sifegen ferias 26-7-01 @ avpdt ) 8 v i & fae sirdi :ﬁﬂt 3 S A6 A

FTATT FHDET T FEE 50100 v @ 2 8w )
lNolndustrialiicuncemmqmred for items listed in Schedule (1 of the Iaccncing nohiicnlion datpd 25-7- 1991 it the unit

employs less than 50/100 workers witlvwithout power)

u%

o e oveaen = THET ﬁl?‘f"f 275 Um_i. o
vt ' : CERT]FICATE OF FIEGISTFIATIbN |
3G azzma’anﬁzawﬁz&haqmafﬂmsmﬁ%aiﬁaa?gaﬂ/m%ﬁqagmﬂfﬁmw I
t-j’ep m%mﬁw@wamﬁasl"""” i 1
j\:}-—«i (}'J' The unit is permanently registered as'a SSU SSSBe umt for tha manufacture of ﬂemsl actmhe.s e ...tﬂ‘ed in” .4
-»'H &ﬁ{&n from and briefly noted below. : ' i i
: T@‘ 'v.\“" | e R ﬁﬁaéﬁ?{aﬁra@i/m(ﬂmwumwﬁﬁm "ar")' et ]
<8 ,a\f-m-;g%ﬁ'\ @‘n‘fﬂt\,&-\n‘m‘nem of manufacture J-activity (S. No. II &Appendlx A)- e %
=< R e L U Wﬂ\l}hﬁ?ﬂﬁ—a ety
£ atﬁ"‘“ﬂlm 0 tcs«:: ER Ll G &- 198 ]
- SRR ‘thizﬁi {TI" ;{-T R b {
3 apA r—f———ﬁiﬁm““*ﬂmﬁﬂﬁgm}sl?ﬁ % er 4
S SEIY ['1:. i lS’ utt:z . S
‘ 5 . RN £t C Jﬁqm 6 Ly - ;ggt}_ i
:;; o-He gl P 2 s e R e % (X S 13 9 SRATS - &) - |
ATl * Investment in Plant and Machmery % 3‘2; : " (S.No. 13 & Appendix - B) i
' ¥, ooo | r };maa : ' : : b d
Rs.in'000 . = Wmma?_ ~
i ar Tam i o K L /W(G"we) o ! _
Permanent Registration No. '- _ {loBRp] $|e[3]o—’.
Date of issue : 3 ik 8T CBIVABR] -
T B A : (e A 6) ; : |
Category of unit  (S. No. 6) o Ly
a i EJ\\“
A :
.-SP'GD‘\ t;/ - \(\e‘%
Yo g{l?a‘
WoreS



ot wrh
Goverment of Indla
Form GST REG.06
[See Rule 1o}

Registration Certificate

Registration Number D VAAFFITS69FITS

(Amended)

1 Lepal Name JAGDAMBA SAW MILL
- Trade Name 1fany AUS JAGDAMBA SAW MILL
3 Constitunion of Busimess Partnership

4 |Address of Pnncipal Place of
Buswness

Birla Vikas, Jagdamba Saw Mull, Near ITI, J R Birla Road, Satna, Satna,
Madhya Pradash, 485005

S, Date of Liability 01/07/2017
6 | Dateof Validity From |u1fomon
7 Type of Registration Regular

& |Particulars of Approving Authonty I

Signature

Name

Designation

Jurisdictional Office

9. Date of 155u2 of Certificate

02/10/2020

Note: The registration ceruficate 1 requised to be prominently displayed at all plac

5 of Business/Office(s) un the Sute.

This is a system

geuerated digitally sigued Registratlon Certificate Issued b

ased ou the deemed approval of application ou 01

0:2020.

41



vy

Details of Additional Place of Tnsiness(s)

GSTIN
Legal Name
Trade Name, vl any

AAEF)TREVELZB
JAGDAMBA SAW MILL

M'S JAGDAMIIA SAW MILL

Total Number of Additional Places of Business(s) i the Slate 0

Trade Name, if any

23AAEFJ7869E1Z8
' JAGDAMBA SAW MILL

M/S JAGDAMBA SAW MILL

Details of Managing / Authorized Partuers

1 E

B

Name
Designation/Status
Residant of State
Nume

Designation/Status
Resident of State

Suresh Kumar Goyal

Madhya Pradesh
Naresh Goyal

Madhya Pradesh

U

Annegure A

Annexure B
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LICENCE TO WORK A FACTORY
(Form No.3 prescribed under Rule 5 of M.P Iactories Rules, 1962)

Nic Number : ' ' Fee(in Rs) : 6275 i
Licence No : 36/697S/STNSS/INH 7. (Challan No : NA . el
(Menition Uu.s number mvar mbh’m C;,. ¢;Da!e NA Q

all correspondences mrh ﬂns nﬂ.rcc) “ \H._, v T easm o0y NA‘I g
Factorvid: F '1C1506¢'7I\ NGRS X Auto chmm! 0 r:}\,

\.\. P 2 { /A "\ : -l X T
Licence is her cb}' ﬂr mrted lo Mr /Mrs ¥ S ;h Goymf ;'.‘-'1?* :
Occupier of _ N AR Jagdamba saw :mﬂ ' % 3
Located at & : Birla road et %
District  Satna i RS '.,:_

(Subject ro the pra visions of the F actories Act, 1948 and the rules made rhere zmder and
the conditions annexed here with) Valid only for the premises at the above location(as per-
the plan approved under the Factories Act and Rules) for use as a fac.l’orjl employing not . 2
more than 9 ( Nine ) workers on any one day during the year and having i msraﬂed mom'e.
power not E.\ceedma 250 ( Two hundred fifty) Horse vaer mhere the mamt_ﬁrcrure A

“'r f 4’ 4l " I s

process af S:rnvm'Jr of T:mber mz’! be carmed by htm "-\__ ies b

¢'\.

This licence shaﬂ remam in jbrce frh' the 31st day af December 2 025 '(2025 -?023)
Excess Am ount : O(In Rg) ™ ] :

)

1.‘_.',’..;--' '5‘;' ¥ hegbin el 1 G a AN Dighally Signod By NAMITHTARI
SATNA Dy c:,é’f Spocics U Jlactories
Dated : 10/12/2024 b2 G Date : mwam ' Pradesh

| This is a digitally signed online verifiabke document and does ot need manual signature,
This certificate & accepted across all the departments and can be validated online on www. hbour.np. gov.in. o

g . LA
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LICERCE TO WORK A FACTOR 4
(Form No. 3 preseribed imder Rule 5 of M., Factorics Rule 1962),

i [ "“f“‘_—'-} Teme=]

{"*rrw-h iy e a
all correspondancos wil il this nf,c‘?

Fees Rs 1 252=00

i -

ChallanNo | o= = _ LS
Daee. 5 [RS8 1 A B i
Treaswry | SRTHN &

nos is hereby granted tc ..-..u..\..5.".1.%3:.&-:5.!?...... E:.JT.G._;.S*#....... A R ek OCCUDIET Sy 4
ixlo. 2 \CON Dogeo i

(P
of.adis 3 TTo SO ALY i lOCRTED at..... B
8 Sxmcnseennsestia: .Lzlbx.h,LI...»S"J?:E’-f.l........(ﬂubjs.C* to the provisions of the Factoncs Act,1948 and 1
zt the

s thzre under and the conditions ¢ *mcrcd l'crf*v“‘i‘) v,alld only for the prei ises & 2
( as per the plens ar‘moved Lna:r th“ Facton:;s ot and Rulcs, for us’ 25 8 fa\.;ory N

{ 120Ic Lh%n.....QJ.... B (1‘1.'., >

e v —
-n.u-o---u-u-----.u T T L L L L

R T S i =) wiorkers on \ sy onie my during the yeer c-.."ld %’avmg ll‘laﬁr..iﬂ‘ti L.umvrﬂ' ta
! povrer not exceeding ... Q0. s Horse pmwr (in words.....Lo 3 ﬂ._...n.l.tm.e,.:ra_dﬁ...v T )
b M"—'*--'—-—'—-— ) where the menufacturing process of. ....gaiu !..n..

Rt ), 20 W o —--—-———-——-\nl! be c':med by him. -

- - .

% " This licence s hail !‘C:“'IE'.HI m fq:cc. till thc .:lst day of D».,ccmb,., 200 ‘8 e 3 13
. W2C

Indo,, i Sl shE A
) e A N R ;_ o ’“ﬁ ' i f“ri‘l!,
i B : i ' thef f:fearc&m:f Faatign. A }

i

o !-m‘ TN 1“..... Ly

i
v'_
kY

r‘:.. fabtory ;md sha!l be mad.. avmlzbl- to ths Fa'tory lnspeclor on demand ).

3 1.APE ,lusatm:! Tor Toncvral of licence, in ihe prescribed form (Form No.4 as incorporated in the M.P.

** Factorics Rules, 1962) a scompanied with the original challan for edequate fees, shall be made on or |
.+ before the fisst duy of Deceraber of the preceding year. For late submis sion o!' thc apphca*lon 25% of
thf- ssheduled licence fee should be paid in addition.’
" Heie- For calculating the raaximumn wmnber of workers to be employed on any day durmg the year, thc.

tetel number of workers (in il th= shifts) employed on that day and the workers c'nplov:,d

through all agencies glso included in this total, shall be taken .= -
2. Al fees shall be deposited under  the . following head of account."i)"30 Labour and 5500

Ewmplo yexent,164- Recoipts undar the Factorics Act." Care shall be ta ken to rcproduf'c this head ;" "2\
‘comrectly on all challan forms and that the seal of ths Treasury or the Bank is legtbly affixed.” /%540 it I;,_‘-:

3, The fees for cbtaining a dup! ac:zt:: copy or fo" affecting any ame ndmcn. thcrc in, is as- presmbed m Do
th: Rules. t ¢ i Sate g ¢ : R

(This licence shall be fremed 2 ..u:" [ .'}uu:te.d in

- .’7"-"-'7 i"""',"-t_

-
»

T""'_‘"“"-","f:’-""a-*'_'ﬁ'-w_—-_w-..q--,nv—.
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ALILT A |

()ﬁ[:ill:nl

GOVERNMENT GIF MADHY A PRADIESH

Sertal No....

Growie daint Uirector

k| LR 1. - -
L Yhealth & Safeir, Jabalone Zone, ]-\l-\

LICENCE TO W ORI' A TACEOINY
( Form No 3, prescribed wnder Rule 5 )

Licence Ne 58 /@83 A s FN/EN Fees Rs.. L& 2E0
(Inumon this numl\r invariably in 0 58 fCrC'W
all corrospondences with this office) . Chiallan No 6' 55 f[ //,)(‘

‘ Ldhed “Date.

AT |

: SAL B ikl Trcasury SN
Licence is hereby granted - to Shri .]}.’.‘t’dl’é’;;.b.f.c (o al

occupicr of, “T"“‘{")LLO-?H b, Sad, M'ﬂl '

q’)

TR 0.7 ol JRERl 5 vl PETIRAS FaR e S R IR

located at. {A i3 l. .\. . \\MJ:( . .-.-h-C}_.t"}'lQ. ..... R .Dlstrlct 54&1‘7-” Q. SR
Valid 0“.1\ for thc prcmlscs c:escnb::d nbOVC for use as a factory cmp]oymg not more
than, .. ..:- ug A é;L AP (m woxdu. g .". & .1:.\}.1:::.. o f. o .".f.". ik S L) workers

on any .one day durmg the: year 'md havmg mst'\lled motlve. power not

T "‘.ng. S .\QC} t‘jm . .';_.__'.'_‘.- g .Hor*c power (m wo"(.s (. ?‘Q. ; \(\f\f\"""’bf" ke Yo o

..............

‘ .'Ics),ﬂ\ ’5 R
J'IQEJI'C _Tﬂ ﬂ LP"JJL’ ' .---_-:—_—_--—- v C.’?r-tq_/:”wpectar offc:}o{m 5
Datf:d ‘.Iie "‘} ? \‘—l 00 :‘\ e _‘:'_ (i _. 9 :

jus! M dfﬁ?a&,&r{!&r&;slﬂd ore

-—Tlushécncb sh'ﬂl be l'rumcd and cylubued in lhc factory and shal \,_{j‘fi‘ia 3 aq.m

Inspector on ccmand e i o . _ “"‘""”

Y

1. No fd*'lor}.dlnll work wuhout obtalmng a valid Licence. 3 i

2. Application for renewal of licence, in the prescribed form (I"orm No 4 '15 mcorporatcd in the 7 \
M. P. Factories Rules, 1962) accc:mpanrd with “the original challan “for: ﬂdg.qu.u:x. fees, »shall be'made -

on or before tiie f:rst nf December of l"‘.‘ preceding year. For late subnl. mmn ol appl-cmon "}5‘3{, of the
scheduled IICUHCb fr.:o chcuuld be paid in addition. it By
Note.—For eu'culating the maximum number of workeis to be employcd on nny da} during the year,’
the maximum wiil be the lnt.l] numb\.r of \;\orkcrs in all th shifts : unplo;u:l on that da.), \xor-__
lem cmploy‘d thmu"h .xll’l nﬂuu.us slnll '1130 ‘be mcludcd m lhls lutal ] i o
3 LAl fees shall be d{.posatw under the. ful]owmg head of . account. “0"3!]-Lnbour and E mploy-',
mcn., 104 Recei pts u:.du: t!u: Factories Act. » Care shall 'be t akcu to rcproduc:. llu; head corn..ctly
.‘_’,“ :sl‘I ch .ll.m l'un.... :md that thc seal oI‘ thc 'l'quury br tlu ILmk 15 gxbly arnu-u /
4, ']hu focs for obt.nmn" a duphc.u.c cupy or for cﬂ'cclmb any mendaient. lhern. in is Rs ;Sf-
5. I'o avoid losses in trensit, it is advisable tosend treasur; receipts and qpp!untlon for hccnces'
under repistered cover ackinowledgement due or through- a special maessenger.,

6. Licence number shald be invariably quoted in all cerrespondence, un.ludmg apphcmon for <

venewal is‘in Form—4 : el : A
§ ] : 1 y ‘ - 1 i L 1} .. o :
-—— ety - SR \ i . J’\Gghmup; ‘ll
/A Y T pan®
e . et e
: A ; Py s "T"_“ ’’’’’ M ) X |

JIr C( /;/c*/__

:-...H "r...; ) Hr Pass G en
f : F}J ‘,..::,;,‘fj-' :
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P centralvedbiltimpeelesitsmm! com

L it 1D THADRIRA2000.202505- |
Prate WO Tssoe MEMAY 2028

May-2025

il vty
JAGDAMERA SAW MILL
NEAR ITENIRLA ROAD SATNA(MP) NA

Mob. No, ***22e10103
Email 1d jsmsatnni@ rediffmail com

Plock No.7, Shakti Bhawan, Rampur, Jabalpur || GSTIN- 20AADCMAITSEIZM
S——— 1 . o '\_Vel_r-:inr-www.nlr-r{m_in___
Llectieity Supply [MISAC-996912)

TSI Vil Ale N M3559445417001 1013
) I_I‘ Dy Online

. - - . ! .
Last Dates OF Payment :
e —— . | |
Loe Code 1531900, Circle : Satna il
Cons, Code 02812000 Ol Cons, Code 1534900572357
PAN t AALETTRADI SIC No ¢ 5-89
Todal SO Held : Ms, 170100.00
Connection Date 3 25/0172009
Supply Veltage : [T KV
Purpose t OTIHER T INDUSTRIES

MADHYA PRADESIH POORVA KSHETRA VIDYUT VITARAN CO.LTD.

412000

[16uN-2025

e ———————————————

Cont. Demand 100 KVA (TempCd 0] [Standby €1 0] * Tardfl HV-3.1A Industrial on 11KV ¢ ANNUA LGMC: 600 per KVA T ———
New Tarnf Stant; 07-APR-2025 T ke (flmr-gus‘ Sl 35910.00 I
Type: Normal 0T 90 * 3199 ¥ |
Feeder Nome: CENTRAL JAIL Energy Charges 7929000 |
Meter Ne. QOS57716 MF 100.000000 0.000000 10572 * 7.50
* AMR Reading 1 1 FIPAS on Energy Charges 10817 |
Max Demand Reconded 0.56880 0.00000 79290.00 * 0.0392 i
Transformer Loss 0.00000 0.00000 I'F Surcharge 9063.%0 |
Total Max Demand 56.88000 0.00000 ¥2398.17 % 11 {
Adjustment 0.00000 0.00000 Electricity Duty 2416.00 !
RMT Adjusiment 54,30000 0.00000 10572 * 9% .
Net Max Denuand 57.00000 0.00000 TOD1 Rebate 830,06 !
Billing Demand 90.00000 0.00000 1420 * 7.7940 * 0.075
-1 Energy Units (KWIT) Reading TOD2 Surcharge 770.05
JOn 23-MAY-2025 1164.79500 0.00000 494 * 7.7940 * 0.20
_I On 23-APR-2025 Ky 1059.17500 | 0.00000 TOD3 Rebate ! | 1 .0946.70
DIFFERENCE With MV 10562.00000 0.00000 6381 * 7.7940 * 0.20
Transformer Loss 0.00000 0.00000 TOD4 Surcharge 3540.03
Adjustment 0.00000 0.00000 2271 *7.7940 * 0.20
RMT Adjustment 10.00000 0.00000 Rebate On Online Payment 690.31
Tota! Unity 10572.00000 0.00000 Round OfT Adj 0.02
Net Units Supplied 10572.00000 0.00000
KWH EXPORT : 0.00000 |
KWH EXI'ORT AdJ - 0.00000 cURREN-r MONTH BILL 127631.00 |
Previous CF Units: 0.00000 Arrears Inc. Cumm. Surch. 0.00 |
Current CF Units: 9.00000 SD Int. on 174400 @ 6.50% { 93200 |
TODI 1420.00000 0.00000 TDS on 932 @ 10.00% ' . 94.00
TOD2: 494.00000 0.00000 NET BILL PAYABLE 126793.00
TR0+ gt 000000 | p ONE LAKH TWENTY SIX THOUSAND SEVEN HUNDRED
TOD4: 2271.00000 000000 | AND NINETY THREE ONLY '
Demand in excess of CD. " " NET BILL PAYABLE AFTER DUE DATE 128378.00
KVAH Units Reading
On 23-MAY-2025 1493.25000 0.00000
On 23-APR-2025 1365.20000 0.00000
DIFFERENCE With MF llSOg.ggggg ggw Accounts Officer (CBC)
Transformer Loss : 1 L
Adjustment 0.00000 0.00000 M.P. Poorv K.V.V.C.L, Jabalpur
RMT Adjustment 12.00000 0.00000
Total Units 12817.00000 0,00000
Net KVAH Units Supplicd 12817.00000 - 0.00000 Llf
g YAve Power Factor 0.82 Avg Load Factor 16.00 v mQ,!f
_J Progressive KW Consumption Upto Current 095,000 X & PU){
Month i ‘ &)\, t— 10
REQUIRED TMM 10000.00 \ . \l’ T_
ASD ARREAR 0 o $NV ﬂ'ﬂ‘
ASD ARREAR PAID 0 i - “9,
A5D ARREAR BALANCE 0 S i | 00
Progressive Current Month Bill Total(Rs.) 0.00 l‘_' e b} 0
Month Year cD Consumption n 5 \
May-2015 100 25456.00 ﬂ?\éf
Previous Mouth Bill Amount | 138061.00 {'\‘ g\ L
Last Month Payment Details: Total Amt. 1358061 v/ 00’
Date Mode Jteceipt No. Amt (Rs. ‘} 2,
12-MAY-2025 NEFT 125800288123 138061 b . .< 2
Previous Reading Details ; L . //. “\,r)/
MTH Type Date MF KWII Reading P Q
APR-25 AMR 23-APR-2025 100.000000 1059.18 \l
. MAR-25 AMR 23-MAR-2025 100.000000 955.75 : N .
FEB-25 AMR 23-FEB-2025 100.000000 894.51 i
JAN-25 AMR 23-JAN-2025 100.000000 B18.88 ; N
. DEC-24 AMR 23-DEC-2024 100.000000 T745.96
T NOV-24_ AMR__ 23-NOV-2024 100.000000 679.39 |

1, Pay your HT Hill theu RTGS/NEFT mentioning your
MP Pourva Fsheus Vidyut
2. If you wanl o pay thiu B collect please visit our Website

sBl Virtual Account No. which is mentioned at top of the bill. Account No. is your SBI I‘-'m:xal Alc

Vitran Co, Ltd. IFSC Code is SBIN0007934. ¢
"www. mpezco.in” and Go to "Pay your HT bill" link. . :
I's ;

. . "
"

No. Account nams is
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1of4

Application for yepisteati

|I||||'\

FORMA

(Preseribed under

on and grant or renew

Rules 6,7.9 & 10)

occupation in section 6 and 7

—
e —————————

al of license for the

I

Hlnetory mponlitie. gov in/portal 'Sﬂviccm’l'm—lr.ryitq-ji{c||.cwniffr.--

year and notice of

1. ST w1 R _
FREA T A puranmal hanumandas

(@) FRAA §1 TEAY HAG af yd A @ dellga @ ¢ Yes Tmﬂa }stw{ﬁgfég/rm
el v o W s025 | T | 2028

2. (30) mﬂmwmwmqﬁ@:ﬁf

&+ Rewa road o Tt 485005

Rram* Satna HraiaT BT YU * Satna

2 (@) wmwmmmmﬁ%ﬁaﬁaﬁmﬂmm

qal * Rewa road . A o * 485005

T * MP

Sl * Satna Hraiad BT YU * Satna

3. anferqeaers @1 g1 AT 9 fHar o7 gdl

g @1 G AW * | RAJESH KUMAR KEDIA frm &1 A+ HANUMAN DAS KEDIA
el * | Rewa road I finft & woR * Prdprietor |
T * MP

e = Satna FHaTed &1 U Satna .
@IS * 485005 HaEd JR * XXXXXX4186

£-7a gl * XXXXXXXXXXX@gmail.com | SR FaX
ﬁmwm%mﬁwmwwam (Iuat uRimr wied) ITE 93 H

wiferd &1 g A *

RAJESH KUMAR KEDIA

qdr *

REWA ROAD SATNA

forT WY *

485005

13-Jun-25 2:3¢
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%WWWWWHMWW@mm%W%m%ﬁW
TEUF F YR T RAJ[SH KUMAR KEDIA | wdua & fan @1 =t HANUMAN DAS KEDIA
LGl REWA ROAD_SMNA T‘l 1ﬂu 485001
I MP
e Satna wrafer &1 HHET Satna
HaEd A XXXXXX4186 ERRIEE] XXXXKXXX XXX @gmail.com

6. fafmfor MAwR o wiparst @t wpfd

(a)fawﬁlzmﬁarwﬁﬂ'mﬂém(uﬁmm%‘ﬂﬁ :Hﬁaaﬂ’%)

Sawing of timber

(@) ST 12 FTE H HRE F S @ @l SRl & Al q) *

Sawing of timber

mmsﬁmz(ﬁﬁ)ﬂgmaﬁﬂﬁmﬁw@wmnmmﬁm%

(e o) * v
ﬁ)mﬁﬁmma:aaaﬁmm?ﬂ?mﬁmmﬁﬁﬂa@h a1 3ifRrE wIH | o

ST v SRt ¢ (R ) *
(gwaﬁmﬁwﬂWﬁﬁféﬁmﬁﬁmﬁmw N

~UETOT Sfual o R ST @ %

- ﬁﬂaumﬁ’mﬁﬂ"ﬁﬁfﬁﬁmmﬁ%qﬂmqﬁqmmﬁm
W afRaAR) '
8. sftrer @1 e

e SR Angr SCH-A
{m;ﬁ%ﬁmmﬂwﬁmﬁﬁ&tﬁmﬁmmﬁaﬁmﬁﬂaﬂmmx 1-9
(a)fana12ma%sa\mf&rmwﬁaaﬂ”ﬁthﬁmmm$ﬁﬂaﬂmmmm "
(uﬁmmqéﬁﬁaimﬁf%)*

(F)Wﬁ%ﬁﬁﬁ@ﬁﬁaﬁﬁﬁﬁﬁ@ﬂ* 6

o. oot 3 usTa wd Fa wma (feetare /7.ur)

wyifaa e ol e

iy A 21-50 H.P.

2 of 4 13-Jun-25 2:30
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h"l“7“”“"'"’)’-’“[“‘"|i"c-!‘.-"\'-infpmtrllfﬁcrvi ces/FactoryReg/Re newal/ff..

ii; ; A uuei‘-i i':m' gqﬁ ;‘;{ﬁﬁr_ ﬂq' AT atﬁr&mﬁ a7_f:‘r“u—f_mﬁ_nra1 foreae o R |
¥ arplad / ardest @1 Wef wiiw d fe=ti®

ool wnia : sgriee @l feeTta [
11.mﬁmﬁiﬁaﬁﬁam$ﬁw%§[ﬁv‘qwuﬁtﬁ (af2 T &) F g 71
ﬂaﬁwﬁaﬁﬁiﬁamﬁ\ﬁ%ﬁaﬁWWW

o FAiS gt an feid

i@ F1 FH

12 (30) oy et sifufad 1962$m3$m,ﬂ@ﬁﬂwamﬂﬁ,
mﬁ'ﬂﬁmmaﬁﬂiaﬂlﬂﬁﬁrﬁﬁﬁmaw =
s T \ srgeiet 1 Al

12 (ﬁ)W%aqﬂfqﬁmmﬁm

Wmaﬂﬁﬁﬁmwj_

o
aﬁﬂwﬁ4wmﬁﬁﬁaﬁw$m%ﬁﬁw N
o srve  vifafef gof @2 el (17 2
wwmmﬁmﬁmmmﬁmw%? g [ 1+
wmwmmmmm%ﬁmw@%m%? []7e

R Ay

ramﬁargamﬁﬁﬁaﬁm

mﬁ%ﬁam%ﬁzﬁmmm‘sﬁﬁ%

1. Photqgraph of the Applicant

LY YES [ 1 NO

2. Photo identity card of the Ap

plicant

\i‘ﬂ’YES []1NO

3. Photo identity of the Manager

\{/{YES [ 1NO

e —

4. Original Factory Licence

MESHNO

5. Proof of change in occupier / change in the name of company / change

in power — to be provided, if applicable

6. Electricity Bill as proof of change

in Installed power (If Any)

7. Signed copy of Form 4

8. 34 2

ARk

9. AU

[\YIE‘T[ 1 =1l

A an?mﬁ:mucﬁaaﬁm@mmemﬁsﬁ?auﬁ%aasmmq%?

L[] gl [ ]l

13-Jun-25 2:30
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AL
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in/portal i8ervicea/FactoryReg/Re

newal/lt.

Fq atfed I iﬂ C1~cn tﬂdﬂ"vﬂnﬁm 2 (ﬂi‘” J =Tl
a:nmuﬁumﬁ:@f@ﬁﬁﬁmﬁ*mmwﬂamwmh

1. 7@ A% TEA (el

5. wraer Su) Wik @1 i v ek
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mﬂaﬁzﬁ;mﬁ%mﬂaﬁmé?

Ik

ﬂaﬁﬁ%tﬁ‘fﬁaﬂfﬁﬁﬂw%nﬁﬁﬂﬂﬂﬁmﬁ?

N Cisk

maﬁ%zaasmmaﬂmqw%iwwamﬁﬁﬁﬁmﬁ?

ik

1 ; e
HagT PAI® I | FAC1506941
fauria g 3,140.00 (To be paid in Treasury)
M . l 1 D
M/s. Plranmal Ha \ [ass /s. Puranma uman asj
faeia - 13/06/2025 R 8 weftrr
Y
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YAt

LICENCE TO IWVORK A FACTORY
(Form No.3 prescribed under Rule 5 of M Pactories Rudes 196027

Nie Numbhar : NIRRT Fevtin Re) = 9420
Challan No
cenee J D0 SISTNASS/N et . ’
Lacence Now AAOISISTNASINIL o= g5y m999999m230/1 17220003 706
(Mention this number :‘rn_'m'ii':hfj!_.in o Dette - 30/1172022
all correspondences u'.f'ﬂ:.'('fln'.\‘ rif?ﬁr.'u) _ Treasury © Online

Factory ld s FACIS06848

*

4
Adeence s ht‘P'L'h_.l"‘_l_:!:(HH('(! 1o Mr/Mrs.. ; Ghanshyan Das Agrawal J
Occupier of ! : s Dass Timber Company
Lacated at : - s Nuya Talub Road
District ' -_ c Satna '

-} y o oape R b, ;
(Subjcet to the provisions of the Factories Act, 1945 und the vudes nade there ander
the conditions annexed here witl) Valid only for the premises at ihe above locationtas
the plan approved under the Factories Act and Rules) for use as a factory enploying s
more than 9 ( Nine ) workers on any one day during the year and having installed motr. .
povier not Exceeding 50 ( Vifty)) Horse Power, where the manufucture process o] Sawir
of Timber will he carcied by him.-

His licence shall remain in force till the 3 1st day of December, 2025 (2023-2025)
Iveess Amount : (In Rs)

V) Signatura valil
', : e Digearty Sipcent by fash)
; _' o § l1.I.l.|-"t v T g -".
SATNA e Dy, Chivf laspecisss
o a

Yaln  UE-Duc-2 b P Pl A
. .1!(!1’1 {l'u‘!':'m:.--,-.

Dated : 3071172022

feuddree peton: ar e 0 Liflae B 08 10 1 (ad {18 AT LR LK L T 13 (o0t LA M e O LT VT B TR TP Y PR LA A T TIES R LR R B
SUGI A SIA U G 2l Fri kgt g ¢ .

Moy 1 i gty sigmed onfane ventabke dovveie o ol o o i cb il e o : i
; i v
1 e I\lllhhh.‘!-m.'l.'l'lﬂt'tlin‘lu\h ﬂ"lh’l!l‘[!-llhl;.lt'-uulu.r'aT viala Latedd vl can v ndmoka tige i i
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BN ) aed) % AR tar 7 soaar MR TR

AR Fr gy
LS e 2

HEITT FHIT -422300003

g ST Fm et @ B ¥l / 5 DASS TIMBER COMPWI #t Ghanshyam Dass
furswal | s sTEST Rameshwar Dass Agrawal, Ryt st - e Rerr-waar, s e
asTmT T - AT ATE - 7TE 41 W - 0 TE/iEEAT - NAYA TALAB ROAD SATNA . 73T - NAYA
AT BOAD SATNA , R W - 485001, 9 City Kotwall , e - AT, Y HETHIA AT I (=TT

) =T, 1969 Y umar 11w 3ards s aAnr i S atarpers RRFEr oot adt s
T AN, e st ¥ w3 2§ 2023 ¥ ZUZShmrﬁ'@WWWﬁl

ETE T TR e — : ﬂmmﬁ%ﬁﬁﬂmﬁmﬁﬁﬁzmﬂ'ﬁ}ﬁmrﬁv

e a50 sl § i Frafd R st i dufde & -NAYA TALAB ROAD SATNA MP ' Y

P ORE STiEY aon

* ' Digitally signed by VIPIN KUMAR
= ) +  PATEL
t{i A3l FNEF 4 . Dh:o=itl o=PERSONAL title=5597,

. 3 3 bl psudonr-':—a-dem?u&sn-tm?a?d
st @ uliftN T L a83efbsabseay,

! ' 25.4.20=341506653982796e7005e 58
U st giRer . 16969177 5850805 1221 2M0ees6dediid
0232707447, postalCode=462024,

st=Madhya Fradesh,
. Seriallurnber=33023bckif1 3256113

— A Gebe2evdce Hico2a86b8e 1822513 I
e T e N £ 4 ®53C16a 1620032, CREVIPIN KUMAR
ALY R PATEL

S T Date 302102 13 02:18 31 0300
TrRieTy 6y %X \\ ¥t T snfe
) il T g b
| / 1270w 1 14/02/2023 11:15:33
. ‘
-y e - o
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oaaa asi aad W g s @eEl @ oamd — Rt wre Ry aveEh Iren ‘
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2. onxn At a®) i - QY =1 31T W = 02 T
. a. fRam Elf?rlﬁ @ U TAI AT glﬁ'm - 20 ). fAeg .
s canw TR @ W e @) 8o &N,
W) T @) uenfadl R e RRiE @ o 8, e, |FiH, aaer anfe

(a) tmmﬁi"mﬁa{m et /emr wrged enfa farar s —
10) BRE & M= 3=y fsureeg a‘r AR et /om Trsa‘f § — [o T8l
fasan T o
1) A mreEty Rrad R ety Wor Wi @ o 3@ € — af 2024 W 2026 T
C =EEiE e yuaE 33 @ @1 Ml — Online Challan No. 000790, Rs. 1500/- dt. 09.11.2023
Date : 09.11.2023, G.S.T & DDNo. 006465, Rs. 270/-

]

s ®m) e aerEa e saenaa @ AR Baie 12121000 B g @ g@id 07 92 Das
fimber company Naya Talab Satna @1 07 3t 2 |

SR (G A= Dy S
ran 0,076 Raiw 13225023 10 @0 & g Wa‘: - ’@»)ﬂ/
UEE

b 51
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Madhya P

radeah Poory iKshotra Vidyut Vitr

an Company Ltd. : Enorgy Bill

N VAT Mo ZIAADCARISE TN Cire M UAE0ENPIN0ZSHCR158120 (Whotly Owned by Gavt. of M P
s Ninck e} Shabil Ahpwan framper, Jabmiper - anrang ol Carira Ho 912 hitp Iferare mpst.cn "
ManntARIR Laraton Golte “TRI C[UABAM] TeRT Sardia Thavbar BT130-49 CELTIILIN
Tiar GATHA TITY " Tar Class TLva LV 1A,
Rt AT L A6 L 19NAATANIR Werth C MAR-ZO2S
FAA 25D W7 FOASAN ni Data 0 Apr- 025 Uity comm ] 00
: QHANEHY AN DAS AGRAWAL Al Demand 1117208
Llimas HAYA TALAR, HAYA TALAD ROAD SATHA, aATHA fc*olm;amﬂmwv--mm: 11102.97
i MF:p—--r!h-ﬂ Dﬂ'»
na Syl Malite Humber T Vi QTKM va Eash
st Phase Given THAEE 19 .tpr-:u:s e 12-Apr-2075
’ diml N> AVORMG A0 Lot Sanctigned 25.01P : '
wrt fTond Date  01-Apr-2078 Contract Demand 1065 KW
wrees Tve MOFIMAL fAastmam Qemand 12 1 Save E{'emﬂc"?
mar Avpitabie? PPL Number  _ _ |
Fomtes Code o121 ' D.T.R. Code 9 |
el Readng Provonus Rendng Wmr. pE.  Wetar Consumplion | Ml"udu'vm Toral Units GMC Units Belled Unete '
213200 1632 00 1 085 300 00 000 e (L O e0000
70D Detalt J i ' T " Amount Oataiis =TT _pedpaew
e Ouration Unit wa& A ﬁn_b!’!fﬁurd\la?'_‘ il | Erargy Chatges = i ~" 528000
1 et Pared o AM1a5PM R i | FFPAS Charges -2012
sk oAMwO AN | jmetcters__ _sat00
! 5FM I 101 awl- Ehct-scr;:outy ; 47300
et Conter  Satna Town 4 “datering Charges . is “0.00
Satna Town . ASD Inmataiment noo
wyart peyyiber For Loyging Gomplamt CE::;, | yuersny! PF Surchargefincentve oco
Yir bt Avareesh Kumar Panday Assigtant Enginast Pena! Charges
S tiy GAZSBZAYY0 | | | Other I TCQ Rebsta ! Surcharga 000
¢ weepiaing not teaniyed within 7 daye g "cmrmﬂonﬁ'l il p '#’__ ) '11'13"2._5&
LN T Hinelalh Shiasiove Execulive Enginesr Subsldy '_FA'#awt subs_id}'_'i'r:iuunl_ - —--_-——_-- = 009
creame tn 9425185344 Sub Telnl jliﬁ&ﬂ
s tntue raadar MANUAL READ i Uinterest On Sacurity Deoosh () o9
o pets Hours (Average Daily Suoply Gnenj SR N, Non benaficiary i ' CCB Adjustment 000
— pydusirint establishments Sqcurity Amount Deposited 16657.00 } St . Other Rebates (1) 0o
na Busn Autial B Sacunity Amount PEnding 0.00 Rebates , Employee Retate (-) - o.ce
{23t Fayment Getall : f Lok Credit/ Load Factor Retwts () (0.05 ) 0.00
B tomn  Amount Peid CAC Number pumoau"vumwﬂoau- ! Prewious Month € Dalayed paymant Surcharge ooo !
FEe.2025 10692 = 2534485405 1:-!.!»202., 12:Mar-2025 Current h,mmm e o T 1MW200
o N G| NS,
C onsumption Datalls Of Fravious Months S Received against B DY K KL s
fendmg Month Reading Data ' Reading L n«.at:ohﬁﬁc'd ‘Smant heter RC/DC Amount Roceived i T /
FEB-2025 01-Mar-2025 i 1632 s inac u\;'rommunwmmoﬂuuawe 1110200 (
JAN.2025 01-Fen-2025 BAY L g 800 I igliance / OBM Dua Amount
DEC-2024 01-jan-2025 41 ] 41 ‘rnwmmvunm:oau Due
HOV-2024 01 Dec-2021 12398 1 657 | Dua Data Late Payment Surcharge on (A) 138.00
QOT-2024 01-M0v-2074 1739 ¢ 539 | 1 otal Amount Payable ‘Aher Due Daté T 2400
SEP.2024 01-0ct-2024 11100 1824 | DoatWai for Last Date
Vigitanece | OBM panchnama Detall &5 ' Executive Enginaer |
Dearrphon “T Amount
. i |
¢ Aywenge of rrent il 158.13
Limly Average Ut CrnsymptontUinits) 258
- a<h Adjustment Datnil v
Cadn Diascriphion Posling Month ~ Amount
|
!
, '
Bt Systom HGA Report 1, 111 | Thu Apr 1013 0251137 2025 vi6 | Sea'sd Paysbis Amount Receipt

Ml'dhn Pradesh Poor

Kshetra Vidyut Vitran Company Lid. ‘Electricity Bl Pege
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Anrextudl-3 (3)

Registered I"ost / Dasti Notice
NGT-CZB/2025/\%% Bhopal, Date 5y /05/2025
BEFORETHE NATIONAL GREEN TRIBUNATL, CENTRAL ZONE BENCEH, BHOPAL
Original Application No.61/2025(CZ)

Mahendra Pratap Singh Vs State of Madhya Pradesh & Ors.
To,
Umiya Timber, R-23

Through its Proprictor Shri Dilip Patel,
Semariya Road, Badkhar, Satna (M.P.) 485001

2 NOTICE ON ADMISSION ::

Whereas an application has been filed by the above named applicant(s) under
section 18(1) read with 14, 15, 16 and 17 of the National Green Tribunal Act, 2010
and after preliminary hearing, the Hon'ble Tribunal has been pleased to admit the

Application and issue the notice.

i e [ [

2. Therefore, notice is hereby given to you to submit reply as per procedure and
rules in this matter before 21.07.2025 at 10.30AM; duly instructed to file
response/reply alongwith supporting documents, if any, as per the direction of the
Hon'ble Tribunal, before the said date.

3.  Take notice that in case of default, the said application will be heard ard

determined in absence of reply.

4, Given under my hand and the seal of the Tribunal, _thi.s the 2 05.2025
Notice + Petition Copy. -
DLz 25

( Dharmendra Kumar Singh )
- Registrar
v
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MINISTRY OF
MICRO, SMALL &
iy MEDIUM ENTERPRISES

i
T

Redidied
f*j !:12{*;‘_' ,-xs'fﬂ._

s L]

; .\C_ i
|

under MSME Sustainable (ZED) Certification Scheme

We undertake to conform to the values of Zero Defect
Zero Effect in our enterprise and ensure that our -
processes shall be environmentally sound and socially
responsible with safe and high quality products.

We will give back, in every way tbe can, to our people
our community and to our planet.

.

UMIYA TIMBER MART

e L e e 3

-

A

=t £ 12
v f-[;..

ENTERPRISE NAME .

Flat Nox- 11, Building:- BADKHAR, Road/Street:- SEMARIYA ROAD, Village/Town:-
SATNA. Block:- , Cily:- SATNA, SATNA, MADHYA PRADESH-485005

LA A e A
AN

v
¥

UNIT ADDRESS

UDYAM-MP-40-0024473

UDYAM REGISTRATION NUMBER

February 5, 2025

DATE OF PLEDGE

ZED_05022025_420457

Apnaenge ZED !
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(Subject to theprawsmns of the -
the condtrzogrs anne:xed here w:!h) Vahd only for the premwes at tke above | acatwn(as per 3
the plan approved underthe Facto es Act and Rules) jbra use as a factory empfoymg not

mare than 9{( {Vme ) mrkers on ‘anj} one day during ff;e .year cmd having installed motive
- power no!‘ Eﬁ;‘egding: 5 0 ( Fifg: )‘- H, e

(LB

LICENCE TO WORK A FACTORY :
(Form No.3 prescribed under R ule 5 af MP F actories Rules, 1962)

fort TG

Nie Number : KRR %
Licence No : 94[1 44 06/5' TN/BS

(Mention ﬂm rmmber invariably in Date : 25/11/2022
all cormvpmrdermm' with this office) <
Facrory Ia' FAC1506938 ks

;1 S .' e ,-.

Occuprer of
Locared at
strrq;:r

SATNA
Dated : 26/11/2022

o1

s is a digitally signed online verifiable document and does not need nomzl sigrature,
This centificate is accepted across all the departments anxd can be valklated online on www. Bibourap. gov. n

'5'!"r'c(m !?s) 3140 _
C‘haﬂan No : 002835 :

< Treasmy. Onlme

gl |

orse Power, where -manuf&crure process of Sawmo

n.-.uy Slgned By WA WARI
CTORATE OF |

I_Dy. Ch spqetor Tactories
: Date : 02-Dec N FFEA W' Pradesh

e et & o) Sierepi Sl o anrn uz sudl QAR oEn FIRER]
1) Gl e Feri amrgril o

Db
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I R IC L
Flaven, vl Bnilin
ey ravg shie siweier serve vibke i
ABIY OVF A RE), RRrALE A Ry ﬂmu! Ldl] rr nrﬁlltn
= - - e - e = [~ ]
Ilypn of L nn-qma |[mrero ](qmun ‘_}@_{-_vjm ]
B Ianrfnclurlng ) ]P\__’ :_.._._ "ﬂ “C I J
[Services J[o e______JF__ -
. [UAM No. |[MPaanooz09a7 _____}
Udyog Aadhaar Memorandum
1. Andhanr Numbaor
2. PAN Numbor AKHPPTGORE
3. Name ol Cnlropronnur DILIP KUMAR PAT EL
4. Secial Cotegory of Entreprencur GENERAL
5. Gendor Mnala
6. Physleally Handicapped No 1
7. Name of Enterprise UMIYA TIMDER MART
8. Typo of Organization Propeletary
9. Location of Plant Detalls
SN| FlatDoor/Block No. | Name of Premises/Buliding Village ' | RoadiStreel/ Lane | Area/Locality | Chy Pin State District
1 1 SEMARIYA ROAD ISATNA [SATNA 4B5005 |MADHYA PRADESH SATNA
Ol'fdil Address of Enterprise UMIYA TIMBER MART SEMARIYA ROAD BADKHAR , SATNA
10. District SATNA Stata MADHYA PRADESH PIN 485005
Mobila No: 0425394441 Email: umiyatimbersatna@gmail.com
11. Date of commencement 25/09/2013
2. Previous Registration details-if any =
i IFS Code UBINO552739
- Bank Account: : 527301010050173
14. Major Activity MANUFACTURING i
NIC 2 Diglt NIC 4 Digit NIC 5 Digit Code Activity Type
16 - Manufacture of wood and
lproducts of wood and cork, ::?HP 2 E:;\' s
1 lexcept fumniture; manufacture of Isn?r? =7, 16101 - Sawing and planing of wood Manufacturing
: farticies of straw and plaiting il I L
16. terials K
16 - Manufacture of wood and 1622 - 16221 - Manufacture of structural wooden goods [intended to be used primarily in the
pruducis of wood and cork, Manufacture [construction industry such as beams, rafters, roof struts, glue-laminated and metal connectad,
2 iture:; facture of |of builders’ prefabricated wooden roof lrusses, doors, windows, shutters and their frames, whether or not iManufacturing
rticles ei straw and plaiting lcarpentry and |containing metal fittings, stairs, railings, wooden beadings and mouldings, shingles and shakes
F-aw joinery tc.)
17. Persons employed 20
18. Investment (Flanl & Machinery / Equipmenl's) 50(Rs. In Lakhs) -
19, District Industry Centre SATNA /
Declaration [ ! I ! '
1 hereby declare that information given above [s Irue to the best of my knowledge. Any Informalion, that may be required to be verified, shall be provided immediately
before the concermned authority.
MyMsme Mobile App (Beta Version) is available now for download. https:liplay,google com/store/apps/detalls?id=msme mymsme

EEHED &

I Click here for Udyog Aadhiaar Registration Ccnificntc_}

Qi

htips://udyogaadhaar.gov.In/UA/PrintApplication.aspx

11

69



i orh

Sovernment of India
Form GST REG-06
[See Rule 10(1)]

Registration Certificate

Registration Number : 23AKUDPP7569E1Z\YV

L Legal Name DILIP KUMAR PATEL
Z Trade Name, if any M/S UMIYA TIMBER MART
3 Constitution of Business Proprictorship
4. Address of Principal Place of UMIYA TIMBER MART, SAMARIYA ROAD, BADKHAR,
I Business Satna, Madhya Pradesh, 485005 ;
4 Date of Liability 01/07/2017
6. Period of Validity From 01/07/2017 |To NA
=
7. |Type of Registration Regular
g. |Particulars of Approving Authority '

Signature >
gn Signature Not \d@ﬂ
Di ltaHEsigned 7S GOODS
D SERVICES-FAX NETWORK 1
Date: 2018.07.1642:12:13 IST
I | \
Name
Designation

Turisdictional Office

(9. Date of issue of Certificate 18/07/2018

E\Tjﬂc: The registration certificate is required to be prominently d_isplayl_cd at all places of business in the State.

This is a system generated digitally signed Registration Certificate issucd based on the deemed approval of application on 01/07/2017 .

Qb
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e VIR AT g,

GSTIN
Legal Name

Trade Name, if any

Details of Proprictor

23AKHPP7569E1ZW
_ DILIP KUMAR PATEL
' M/S UMIYA TIMBER MART

Name
Designation/Status

Resident of State

Annexure B

DILIP KUMAR PATEL
PROPRIETOR
Madhya Pradesh

e
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GSTIN 23AKHPP7569E1ZW
‘Legal Name _ DILIP KUMAR PATEL
Trade Name, if any M/S UMIYA TIMBER MART

Details of Additional Places of Business

Total Number of Additional Places of Business in the State

Annexure A
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Annexhuser-3 ()

Repristered Post / 1pasti Notice
\\.I] L ,-"“_':”:_‘:'1'\.\\ “h”l'i‘[, I)-\ll‘ J:'-"'”"lf’z“:‘:!

BETORL THENATIONAL GREEN TRIBUNAL, CENTRAL ZONE BENCH, BITOPA]
Original Application No.61/2025(CZ)

Mahendra Pratap Singh Vs State of Madhya Pradesh & Ors,

To,
Khan Saw Mills, R-24
Through its Proprictor Abdul Jabbar Khan,
Semariva Road, Badkhar, Satna (M.P.) 485001

= NOTICE ON ADMISSION ::

Whereas an application has been filed by the above named applicant(s) under
section 18(1) read with 14, 15, 16 and 17 of the National Green Tribunal Act, 2010
and after preliminary hearing, the Hon'ble Tribunal has been pleased to admit the
Application and issuc the notice. ' - ' ' '
2, Therefore, nolice is llereb}' given to vou to submit reply as per procedure and
rules in this matter before 21.07.2025 at 10.30AM; duly instructed to file
response/ reply alongwith supporting documents, if any, as per the direction of the

Hon'ble Tribunal, before the said date.

3 Take notice that in case of default, the said application will be heard and

determined in absence of reply.

4. Given under my hand and the scal of the Tribunal, this the.”2 .05.2025

Notice + Petition Copy.

b g

~ P:‘.‘ ( Dharmendra Kumar Singh )
AN Registrar
K]

ple
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GOVERNMENT OF MADHYVA PRADESH FORM 6

maa, witw ud anfaefy fasim [.
V)

DEPARIMENT OF PEANNING, ECONOMICS & STATISTICS

HEIERBEEIna
MUNICIPAL CORPORATION SATNA

Ajc 1 vam-un
DEATH CEICTIVICATE

s ey afinam wtatanar e ) e a2 2oz o nea wadar s ey afaedimaa fauen, 1999 @ foram g/ A st srft faar )
SSUED UNDLER SECTION 12717 OF THE REGISTRATION OF DIRTHS & DEATIS ACT, 1969 AND RULE 8/13 OF THE MADHYA PRADESH REGISTRATION OF

IRTHS & DEATHS RULES 1999)

r uafma f‘l.'m arar # farafafaa gﬂ'ﬂ‘f
Ly uEnanag & Wi # 3RefEa ol

HIS 1S TO CERTIFY THAT THE FOLLOWING INFORMATION HAS BEEN TAKEN FROM THE ORIGINAL RECORD OF DEATH WHICH IS THE REGISTER FOR
UNICIPAL CORPORATION SATNA OF TAUSIL/BLOCK RAGHURAJNAGAR OF DISTRICT SATNA OF STATE/UNION TERRITORY MADHYA PRADESH, INDIA.

A% T STH [ NAME OF DECEASED : ABDUL JABBAR

MUTT S%T / AADHAAR NO.:
AOOXXX3526

77 #1 T / DATE OF DEATH:
5-10-2020
[(XTH-OCTOBER-TWO THOUSAND TWENTY

5a7% 1 Td [ AGE OF DECEASED:
) YEARS

TAT &7 |15 / NAME OF MOTHER:

FTYTT WS7 / MOTHER'S AADHAAR NO. :

™ w wHG #IA%. &1 Ydl / ADDRESS OF THE DECEASED AT THE TIME OF
EATH :

INDHI CAMP, BANDHAVGARH COLONY,
ATNA, RAGHURAJNAGAR, SATNA, ;
ADHYA PRADESH L) |

STHET ¥EGT [ REGISTRATION NO:
2020: 23-90092-001230

TqUT / REMARKS (IF ANY):
N.-1349/23.10.2020

71 w7= %1 T4 / DATE OF ISSUE:
-10-2020

>DATED ON :
=10-2020 14:21:08

"“THIS 1S A COMPUTER GENERATED CERTIFICATE. "
THE GOVT. OF INDIA VIDE CIRCULAR NO. 1/12/2014-V5(CRS) DATED 27-JULY-2015 HAS
APPROVED THIS CERTIFICATE AS A VALID LEGAL DOUCMENT FOR ALL OFFICIAL PURPOSES. _,,..
FdT /7 ENSURE REGISTRATION OF EVERY BHULTEAND DEATIL

L[N THATH AT BRI S B T

" QI?ITT'?T"FIWW

R wfiveta @ @ ok # s fw s T s et s FRen @A aremsaa win

AR W FuTdl YaT / PERMANENT ADDRESS OF DECEASED :

&9 / SEX: [¥9 / MALE

Tcq &1 €Y1 / PLACE OF DEATH:
SINDHI CAMP, BANDHAVGARH COLONY, SATNA, RAGHURAJNAGAR,
SATNA, MADHYA PRADESH.

qfeér » WElt =T ATH / NAME OF HUSBAND / WIFE:

T w47 / HUSBAND/WIFE AADHAAR NO. :

foraT @1 ¥ / NAME OF FATHER :
NAZAR MOHAMMAD

FETT Wa7 / FATHER'S AADHAAR NO. :

SINDHI CAMP, BANDHAVGARH COLONY,
SATNA, RAGHURAJNAGAR, SATNA,
MADHYA PRADESH
| | |

USIEAOT AL / DATE OF REGISTRATION:
28-10-2020

T m@flssumc AUTHORITY

HAENT (T
oL, RBIRTH & umnn
T A=
MUNICIPAL CORPORATION SATNA

? -

@ |
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LICENCE TO WORK A FACTORY
(Form No.3 prescribed under Rule 5 of M. I’Factoncs Rules, 1962) ‘
; "\'.".'-'!. ‘“I:- .ji ““NIIP‘{{;‘} ‘) - r
Nic Number : £ S ::l“ce('n R‘*’) 3862 ‘-’I'%%
Licence Noi-d 08/729&5'}7\"/35/1\71 CM!;;;;" 051/999999b /0230”’!
h g7 “\‘ 1 ‘\X\:;,.- 5
(Mention t{:;r f;gtmzbcr invari
bx:d'éf;écs his qﬁ\be?lz

star:e.s' Act 1948 cmd-f e ruIes‘mad ¢ nder anal
rh)u E.V\gha\’ cm!fv far rke pr ises dt the a ove locahon (as ""m\
Faci f Act amf Rules) _,jbf*use asa fac ory empIOymg Fii
9;: oy ane a’ay durmg ,the year and hm{mg msz‘al!ed rro

B rfomePaw wher 9y

“&fm

Excess";

SATNA
Dated : 03/12/2021

This is a digially signed onfine verifuble document and does not reed mnnl sigature.,
Thes cartificate nmqﬂulmnﬂﬂcdqmﬁmtsurdcanbcnﬂlawdmﬁronmmhlmrunywn




£ Print . Udyam Ragatration Cerlifienta
--! :
I.f
v
: LR TR /‘ L g Rth b ,,-... . o
4 usild-ll?‘—ul is .u;r. la:?.il» km-ﬂnal—ka.l.l‘- -n.-l l-ll ¢ a“h :J. 1
) ),
UDYANM
. MANUFACTURING
O . UDYAM-MP-40-0001177
' NAME OF ENTERPRISE - KHANSAWMILL 7 °
P DR TS AL LW o PP AR L I N TS
F——-w-—«»mwww AT ey e ] g
B SOCIAL CATEGORY. O i - General "
" pher, " ! 4 : E. 3 i s
P T \'J\:BTE SNo. [ : e N AT S S Units Name'
L R A n 1| KITAN SAW MILL P T T
tar——— ¢ - e o} 75 a8 Gy e
ek FlstDoor/Block Ne. | NEAR BIRLA FACTORY . |Name of Premises/ Building | BADKHAR
Village/Town GAHARWAR PETROL PUMP KE SAMNE | Block ISOHAWAL
Rosd/StreetLane . | SEMARIYA ROAD Ciry SATNA
State . 0. |MADHYA PRADESH - N Distriet -~ . SATNA , Pia 485001
Mobile - | B9E9S16006 i iy e e M e Email: sinilkorwani92a gmailca
5 Rsms'rmnon OFEN_'I'LRP_BISE a (EWIN N0
...... € d v R R e T i) : L 1
; DATEOFCOM.MENCEMENTOF 3 oA il LN e A s S PpbE i
 PRODUCTION/BUSINESS | = "/ = ° i Pkt
o E=3= _"”:'“' IR ! : NIC 2 Digit ; NIC 4 Digit B : NIC § Digit t Activi
_ NATIONAL INDUSTRY, - “ iy
31 - Manufacture of 3100 - Mnuﬂuluu.‘ 3101 - Msluﬁﬂunnflﬁnllhn made of Manulaciur
furniture ~ |furnhure o | wood :
] T - 2 . . - L i
v f_ DAI"-.' OF UDYA!\? :RECISTRATION I T o A2 3 3012020
Disclaimer: This is computer gencrated statement, no signature required.
Printed from https://udyamregistration.gov.in
For any assistance, you may conlact: o ‘“'f'f“-’
.= -{_.. - 5 >
1. DIC SATNA ’_._'-' ;
2. MSME-DI INDORE .-' ¢ BE A
N
LCHAMPIO
i with the |
e Ministry of |

Visit 1 wewrwi.msme. gav.in  www.demsme.govin ; www.champions.gev.in

et

D mﬁi WJIM*GI.“ \J“F”;‘;’é?:"-"“_"-'

ri . MSME]

LR R P S - LIS |

as:ffudyamregistration.gov.in/PrintA pRlication.aspxudim=gVsFiwBpzGJoUc1 T5pB0+A==
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2 DETAILS OF ITEMATMES TO BE MANUFAC'I'URE[)/SERVICE TO BE PROVIDED
Si [Ttems of Manufacture/type of | Capacity in case of | Initial ] date of
NO. ! service to be rendercd manufacture production/commencement
of service
1 TIMBER PLAN KS 600QMT. 1978
2 B
3 —
4 !
(add additional sheet of required)) ‘
3. DETAILS OF PLANT AND MACHINERY AS PER DATE _WISE INVESTMENT .
*y. I8 Investment in Plant and Machinery/Equipments Date of Investment
t NO.
| 1 | Rs50000/- 1978 ;
; ]
! _
{zdd zaditional sheet of required). ' :
S NOTE:THE ISSUE OF THIS ACKNOWLEDGEMENT DOES NOT BESTOW ANY LEGAL
RIGHT.THE ENTERPRISE [S REQUIRED TO SEEX REQUISITE CLEARANCE.“L[CENCE:‘PER?«E5'?
REQUIRED UNDER STATUTORY OBLIGATIOM STIPULATED UNDER THE T AWS OF CENTRAL
GOVERNMENT/STATE GOVERNMENT/UT ADMINISTRATION /COURT CRDERS;
X DATE OF CHANGE OF CATEGORY FROM I T ' i 3 6 1 %
o MICRO/SMALL TO SMALL/MEDIUM OR [0 To fo o Joioloi0 |
2=~ VICEVERSA ' ' J '
18|V DATE OF ISSUE (2 T4 _J6 17 [2]of1[1 |
7. NATURE OF ACTIVITY T
(MANUFACTURING-1,SERVICE-2) Rt
8. CATEGORY OF ENTERPRISE |
7 (MICRO-1,SMALL-2,MEDIUM-3) i
= Q- ENTREPRENEURS MEMORANDUM ‘7 N I I t H ! !
NUMBER 2 /3 14 i3 [1 (1 ]ojo j2[3]8i7]

Form No-===+===

DISTRICT TRADE & INDUSTRIES CENTER SATNA (M.P)

ACKNOWLEDGEMENT

PART--11

I M/S . KHAN SAW MILL

ENTERPRISE AT THE ADDRESS SEMARIYA ROAD BADKIER
DISTT.SATNA (M.P) PIN 485001 FOR THE ITEM/ATEMS INDICATED BELLOW AS
STATED IN FORM NO. 2387 AND ALLOCATED iNTREPREN EURS'MEMORA

HAS FILED MEMORANDUM FOR A MANUFACTURING

SATNA TEHSIL RAGH [JRAJ NAGER
PER THE FACTS
NDUM NO.AS BELOW.

(First two bomes are for State/Union Territory code ,nemt 1iwee b
boxes are for” category of enterprise(sixth box for indicating mz

omes are for District codesixth and seventh
aufaciuring or servicz and seventh box for

indicating micro or small or medium ) or medium) and last five boxes are for EM num

DATE 21/7/2011
PLASE =SATNA

s IER

iENtT O
DISTRIY L1l O SR TENTRE
“é FAA]441ge)
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10.

¥2,

- Mediom Enterprige Policy) in the Office of he

e D CIn ke 1
u 'Hrl‘ri.llli iy ““"""'l”""1”"”“lf'L'n:Jnl al””lt'f‘.'lﬂll‘]'?fl'lh'lll' ..lew P g o
! * 'ui.:"rl. ri i

_1' e h | in | I LT rm
et prises W e production o MHpacturing of products and for g e, oy Guat)

the Entieprene ! 7T b
tivsting l'“i “!‘ IS Men rndnm sy l'mn'pr-.‘num Memorandun nurnber alkoued i Sath oo, s Seervid
stitwtes of their Sy o - Mo . _ \
Er ORIhen Stae o (hey, lurisdiction and g Toint Developinent Comurissioner (M i Siyin an
Development Commissioner (Small Scale Ity

Y 31971 3z vnfug swe) aren gevaipe bl s

ST F0 W ) gy LA gz e w29 iy RURATE T
dern) w) T ) FEEE A0 Sl ey o

FIN TN R A I K gom e fafimbn 1 @) gu o
S 9T @b ok 39 foren arhn dig a) N
The fom or Memorandum is in WO parts. Any person who intends to establish a micro, small or medi
enterprise engaped in providing or tendering of services may lile or those who want to establish medinn
caterprise engaged in the production or manufacture of products shall file Part | of the I;'mrcprcucuu:]

Memorandum 1o District Industries Centre.

S9 U we it mmmmmmma‘mmwma @ 3 FTt WA F -2, wiee I ot
3 foren suln ¥ A Yo @ : ="
providing or rendering services, they shall file Part I of

Once the above enterprises start production or start )
the Entrepreneurs Memorandum to District Industries Centre. ;
-1 ) WIEE w6l 3 Ay W#W—zﬁwﬁmﬁ%mﬁﬁaﬁmm%wm

(vm-1) sfafymr= & smen; . _
Memorandum within two years of the filing of Part I, the

In case of non-filing of Part II of the Entreprencurs
Memorandum (Part I) filed by the entrepreneur will _bccqme invalid.
8w fem &, =3 ﬁrf‘?*j,

T S it o wwn 3 R F ot 9 oo A for e 3 se e
A 9Rad F an ¥ i g vﬁm%@amﬁﬁmmﬁﬁﬂﬂqﬁamm:
and machinery or in equipment, the enterprises who have aiready

In case of change in the investment in plant an
filed Entrepreneurs Memorandum should inform the District Industries Centre of the same in wriling within «

three month of the change in investment.

ST 3R Fanail @1 3c9rea aterar daraii
= vitw fafea o @ ferann 3 3 =) g wen g
In case of change of products and that of services or addition in products or services, the enlerprises which
have already filed Entrepreneurs Memorandum shall inform the District Industries Centre of the same in

writing within three months of the change.

foen 38 ¥ 5 sifirdhg e %aﬁnﬁwﬁaﬁﬁzmﬁ%mﬁaﬁﬁwmﬁr

The District Iddustrics Centre shall, in addition of keeping a record, in writing, shall also maintain records -
clcr_:lronical!y on compuler. : *
[w1.d.2( 10)/2006 Q9. T4, €. -]

[No.2(10)/2006 MSME pori{

e : ST WK, 3197 wfaa
: (JAWHAR SIRCAR)

Additional Secretary 1o the Government of India

(12)

e 1 & 3 o 37w 3 I 7o R e 93 i v
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3ol g afl a9 unilias s al @) ot sl ulaarn
Procedure of Filing of Entreprencurs Memorandum and other matters,

1.

*

gl 2 g
SCHEDULE 1 '

incidental thereto
ersi) awt wd R

apl) ama an wey g0ade A e s awn }, e wm gan, @y sy )
e ok R Eeied

ot v ) D fern s anm & s erd i a) fen avin da) A fern soa@a e
Aamge sa Bee See e ug) glsaain A il feen s aawa e
Form of the Entreprencurs Memotandum can be downloaded from (he internet, the address of which can
obtained from the Directorate dealing with Micro, Small and Medium Enterprises of the State Governme
or the Union Tetritories or the hard copies of the same can be obtained from the District Industries Centt
This form can also be  downloaded from the Small Industrics Development Organisation websile
www.laghu-udyog.com or www.smallindustryindia.com

¢ 4 i ) ow) Ridas RN A1 Y SO @) e e drear § @ @d e gam s drd 1 Eag)
Y e A @ gon €, o) fadan wt swen wiw & fafmibvr svgar swarga A @ gan w1 o IE AR A
Forem et Y N [N, Y A1 MU SUH 1 FI9 WIES BN ; :

Any person who intends to establish a micro or small enterprise, at his discretion; or a medium enterpr
engaged in providing or rendering of services may, at his discretion or a medium enterprise engaged in |
manufacture or production of goods shall file the Memorandum of Micro, Small or as the case may be,
Medium Enterprise with District Industries Centre of ils area. :

foren saIM F= T F we 9 A @l @re T Hom 3R I & WEw Bl s gR Wi & v A & i se
wfETa B9 S WY-EY 3 T F9E 1 WY v e 9R & 3 i et wm den Efed A F U
wife, ) T W aHiE e TS H1 S0l ST wem |

The District Industries Centre shall fill all the codes in the form of the Memorandum and issue

acknowledgement after allotting an Entrepreneur Memorandum number, date of issue and category of t
unit within five days of the receipt of the form of Memorandum by post or same day. if the form

Memorandum is submitted in person as well as online.

afiraitgfa s &1 | od foren weim &= W gfifraa Fvm fF wee @l wer 8 @ ® i favre wu & wed
wemer g Ty ol sad WY & W9y A o T, S fn s 3 s am el R

Before issuing the acknowledgement, the District Industries Centres shall make sure that the form is comple
in all respgct and particularly the form is signed and is accompanied with an undcrla‘kin'g. which is a part
the form of Entrepreneurs Memorandum. -
ﬁmrm’mﬁmﬂanimmﬁ"m&iﬁaﬁmqm,mﬁnnmaﬁ%mﬁmmﬁmmﬁm
S o) sferal @ ferd @ fren SUW ¥ T FER R T S I @ o w36, forad 35
TR ¥ o UM a1 Fl B et Ied g den @ s ) T i
The District Industries Centre shall maintain record of all the Entrepreneurs Memorandum so filed in respe
of micro, small and medium enterprises engaged in providing and rendering services. District Induslri
Centres shall forward a copy of the Entreprencurs Memorandum so filed with Entreprencur Memorandu
number allotted to the Small Industrics Service Institutes of their State or their Jurisdiction.

'}'“G!r—na'eﬁnMmﬁ%wmﬁaﬁnhﬁ'mmwﬁqmﬁ%ﬁﬁuﬁmmﬂ'tnqmﬂ'a%m’hm-‘h_"-

sifireia 7@ 3t aTA Tow/AETER % e e da qear ) aicifen st I dEm wfed yds s e
=+ ww wi famra angew (g 3dm & i 7 g famma o e, @y il nem 3um Hfifa %) A N

(11)
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Nnexdusw-2 (g)

lepistered Vost / Dasti Notice
Bhopal, Date :Q0. /0572025
BETORE THENAT IONAL GREEN T RIBUNAIL, CENTRAL ZONE b1 NCI, BHTOPIAL
Original Application No.61/:025(CZ7)

\:k.l L‘ l -,.}‘g— ‘..‘I:\)‘

?

Mahendva Pratap Singh Vs State of Madhya Pradesh & Ors.,

M/s Patel Timber Company, R-25
ITirough its Proprictor Lakhmashi Bhai Patel,

Behind FCI ¢ odown,

Birla Road, Satna (M.P.) 485001

i NOTICE ON ADMISSION ::

Whereas an application has been filed by the above named applicant(s) under
section 18(1) read with 14, 15, 16 and 17 of the National Green Tribunal Act, 2010
and after preliminary hearing, the Hon'ble Tribunal has been pleased to admit the

Appiication and issue the notice. I !
2 Fheretore, notice is hereby given to you to submit reply as per procedure and
rules in this matter  before 21.07.2025 at 10.30AM; duly instructed to file
response/ reply alongwith supporting documents, if any, as per the du-echon of the
Hon'ble Tribunal, before the said date. '

*. Take notice that in case of default, the said application svill be heard and

determined in absence of reply.

1

4. Given under my hand and the seal of the Tribunal, this the . 05,2025

Notice + Petition Copy.

I _22-5-24—

( Dharmendra Kumar Singh )

Registrar
hc,i— . g

LT
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Arrexyusee 3l 3D -

Registeted vost/ 1asti Notice
NGT-CZB/2025/ | 1% Bhopal, Date )20 70572025
BETORE THE NATIONAL GREEN TRIBUNAL, CENTRAL ZONFE BENC L, BHOPAT
Original Application No.61/2025(C7)

Mahendra Pratap Singh Vs State of Madhya Pradesh & Ors,
To,
M/s Agrawal Timber and Bamboo Company, R-28
Through its Proprictor Vijay Kumar Agrawal,
Near Kunwar Ram Talkies, Krishna Nagar,
Satna (M.P.) 485001

i NOTICE ON ADMISSION ::

Whereas an application has been filed by the above named applicant(s) under
section 18(1) read with 14, 15, 16 and 17 of the National Green Tribunal Act, 2010
and after preliminary hearing, the Hon'ble Tribunal has been pleased to admit the
Application and issue the notice.

2. Therefore, notice is hereby given to you to submit reply as per procedure and

rules in this matter before 21.07.2025 at 10.30AM; duly instructed to file
respanse/reply alongwith supporting documents, if any, as per the direction of the
Hon'ble Tribunal, before the said date.

3. Take notice that in case of default, the said application will be heard and
determined in absence of reply.

4. Given under my hand and the seal of the Tribunal, this the 22 .05.2025

Notice + Petition Copy.

( Dharmendra Kumar Singh )
Registrar

5 e 3 % i S
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LICENCE TO WORK A FACTORY
(Form No.3 prescribed under Rule 5 of M. Factories Rules, 1962)

Nic Number ; Iee(in Rs) : 2510
Licence No : 112/4170/STN/SS5/NH Challan No : 000095
(Mention this number invariably in Date : 05/11/2024
all correspondences with this oflice) Treasury @ Quline

Factory Id : FACIS06520

Licence is hereby granted to Mr./Mrs.  : VIJAY KUMAR AGRWAL

Occupier of ' AGRAWAL TINBIER & BASS COMPANY
Located at sJagatdey talab
District :Satna

(Subjeet to the provisions of the Factories Act, 1948 and the rules made there under and
the conditions annexed here with) Valid only for the premises at the above location(as per
the plan approved under the Factories Act and Rules) for use as a factory employing not
more than 9 ( Nine ) workers on any one day during the year and having installed motive
power not Exceeding 20 ( Twenty ) Horse Power, where the manufacture process of Sawing
of Timber will be carried by him. ;

b

B This licence shall remain in force till the 31st day of Decen:"»cr, 2025 (2025-2025)
(|| Excess Amount : (In Rs)

Validitﬁr unknown
; Dignl.ullySrgned A WARI
SATNA ' D . Chighlaspactoil [uctories
Dated : 22/11/2024 Date : 02-0ec- Ny DEIINPradesh

. AL S o) susnera ) s anew uz sud) QAR IRITE IRT: IRIET
SIGrEn} O SIGE OF IS TR Jas o |

Aenfdras I

This i a digitally sipned online verifiable docunent and does ot need manual sigmiture, e
This certificate is accepted across all the departments and can be valilated online on wav. ibour.np. gov.in

[
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UDYAM REGISTRATION CERTIFICATE

UDYAM REGISTRATION NUMBER

NAME OF ENTERTRISE

TYTE OF ENTERPRISE =

MAJORACTIVITY

SOCIAL CATEGORY OF
ENTREPRENEUR

NAME OF UNIT(S)

OFFICALADDRESS OF ENTERPRISE

DATE OF INCORFORATION /
REGISTRATION OF ENTERPRISE

DATE OF COMMENCEMENT OF
PFRODUCTION/BUSINESS

UDYAM-MP=40-0000506 "

M/S. AGRAWAL TIMDBER AND BANS COMPANY

SNo. | Classilication Year || Enterprise Type || Classification Date |
. 202526 Micro_ 01/0412025

2 [ a0 Small [ 27043023
3 202324 ||  Smanm ||  09/0572023 |
4 Miero | 26/06/2022

GENERAL
S.No.| Name of Unit(s)
1 Agrawal timber & BANS co.
Name of
5“"“’""’”“" BANS Premises/ Jagatdev talab road
. Building '
Village/Town Satna Block Satna
Road/StreeyLane | J25310eY 210 | oy, Satna
. MADHYA
State PRADESI Distrlet SATNA, Pin 4585001
Mobile 9425173158 Emall: vkagrawalstn@gmail.com

09/06/1962

09/06/1962
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' SNo. NIC 2 Digh INIC 4 Dight | NIC § Digit Activity
) i 1 16 = Manufacture af wond and 1610 -Saw | I610] - Manufacturing
NATTIONALINDUSTRY products of wood and cork, milling and | Sawing and
CLASSIFICATION CODE(S) except furniture; manufacture  [planingof  [planing of
of miticles of stonw and plalting | wood wood
materials
18/09/2020

DATE OF UDYAM REGISTRATION
* In cove of gradustion (upward'reverse) of status of an enterprise, the benefit of the Government Schemes will be availed as per the

previsions of Netification No. $.0. 2119(E) dated  26.06.2020 Issued by the M/o MSME. .
d stab 1, no %ig! required Printed from htips. udyamregistration gov in & Date of printing:- 230672023
|

Disclaamer: This i computer g
|

‘For any assistance, you may dontact:

1. District Industries Centre:  SATNA ( MADITYA PRADESH )

2. MSME-DFO: INDORE ( MADHYA PRADESH )

P A il Cavnn ey




Arnexdusee 3—C KD .

Registerced I'ost / Dasti Notice
NGT-CZB/ 2025 /{'fsq‘ Bhopal, Date :7)0.705/2025
BEFORE THE NATIONAL GREEN TRIBUNAL, CENTRAL ZONE BENCEH, BHTODPAL

Original Application No.61/2025(CZ)

Mahendra Pratap Singh Vs State of Madhya Pradesh & Ors.
To,
M/s Prem Chand Timber and Banmboo Company, R-29
Through its Proprictor Vijay Kumar Agarwal,
Near Kunwar Ram Talkies, Krishna Nagar,
Satna (M.P.) 485001

1 NOTICE ON ADMISSION ::

Whereas an application has been filed by the above named applicant(s) under
section 18(1) read "with 14, 15, 16 and 17 of the National Green Tribunal Act, 2010
and alfter preliminary hearing, the Hon'ble Tribunal has been pleased to admit the

Application and issue the notice.

2 Therefore, notice is hereby given to you to submit reply as per procedure and
rules in this matter before 21.07.2025 at 10.30AM; duly instructed to file
response/reply alongwith supporting documents, if any, as per the direction of the
Hon'ble Tribunal, before the said date.

3. Take notice that in case of default, the said application will be heard and
determined in absence of reply.

4. Given under my hand and the seal of the Tribunal, this the 9 205.2025
Notice + Petition Copy.
p | U2z~
' ( Dharmendra Kumar Singh )

Registrar

.
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LICENCE TO WORK A FACTORY
(FForm No.3 prescribed under Rule 5 of M.P I'actories Rules, 1962)

Nic Number : Leefin Rs) » 3140
Licence No : 1/2896/STN/S5/NIH Challan No : 000096
(Mention this number invariably in Date : 05/11/2024
all correspondences with-this office) Y}'éa.s'wy : Online

Factory Id : FACI506936.

Licence is hereby granted to Mr./Mrs.  : VITAY KUMAR AGRAWAL

Occupier of 2 Premchand timber & baasns co.
Located at sJagatdey talab road
District . : : Satna

(Subject to the provisions of the Factories Act, 1948 and the rules made there under and
the conditions annexed here with) Valid only for the premises at the above location(as per
the plan approved under the Factories Act and Rules) for use as a factory employing not
more than 9 ( Nine ) workers on an y one day during the y:'_ear and having installed motive
power not Exceeding 50'( Fifty) Horse Power, where the manufacture process of Sawing
of timber will be carried by him. iy

This licence shall remain in Jorce till the 31st day of December, 2025 (2025-2025)
Excess Amount : (In Rs) >

Validity unknown

; it G '_.' ““~Digitally Signed w WAR
SATNA ele il Sy Dy. Chighluspector ¢ fitciorios
Dated : 22/11/2024 - Date : 03-Dec Ny EOVSEW Pradesh

. This s a digitally signed online verifiable document and does not need manmnl sigmture,
This certificate i accepted across all the departments and can be validated online on www. hbow. rp.gov.in
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NGT Case OA 61/2025 (CZ) Annexure-4
Status of Saw Mill Satna Districts Satna
Table:2-Pollution sources
S. Name of Saw Mill & | Solid Emission |  Noise Waste water | Waste water Stagnant Chemical
No. Owner Waste of Air | Pollution | generation Discharge water stored used in
Generation | Pollution from saw | from saw mill | in ponds out | processFor
mill unit unit side boundary | termite
Wood Dust treatment
1. | M/s. Sharda Enterprises, Yes Yes Noise No No Yes . Rain Chromate
Satna problem water stored & Rasine
observed on open land. Glue
- from 10- - -
2, M{s. Jagdan-.aba Saw Yes Yes 30 meter No No No No
Mills, Proprietor Sh. ::::h:: fioht bW
Naresh Kumar Goyal mill
3. | Ms. Puranmal Hanuman | Yes Wer | Wckings No No No No
Das Kedia, Proprietor
Smt, Minni Devi Kediya
4. | M/s. Das Timber Yes Yes No No No No
Company, Proprietor Sh.
Ghanshyam Das
Agrawal
5. | M/s. Umiya Timber, Yes Yes No No No No
Proprietor Sh. Dilip Patel
NGT Case OA 61/2025 (CZ) Joint Committee Report July 2025 Page 10
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6. | M/s. Khan Saw Mills, Yes Yes No No No No
Proprietor Sh. Abdul
Jabbar Khan

7. | Mis. Patel Timber Unit found - No No
Company, Proprietor Sh. | closed and
Lakhmashi Bhai Patel locked.-

8. | M/s. Universal Cavils Yes Yes No No No No
Ltd. Through Chaiman

9. | M/s. Harikrishna Timber Yes Yes No No No No
Industries, Proprictor Sh.
Harikrishna Choudary

10. | M/s. Agrawal Timber Yes Yes No No No No
and Bamboo Company,
Proprietor Sh. Vijay
Kumar Agrawal

11 | M/s. Prem Chand Yes Yes No No No No
Timber and Bamboo
Company, Proprietor Sh.
Vijay Kumar Agrawal

NGT Case OA 61/2025 (CZ) Joint Committee Report July 2025 Page 11
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Google view of Saw mill visited at Satna
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S.No | Photograph during Joint Committee Inspection on 10.07.2025

1. M/s. Sharda Enterprises, Proprietor Sh. Ishwar Das Gupta, Satna (M.P.)

NGT Case OA 61/2025 (CZ) Joint Committee Report July 2025 Page 13

120



Noise Monitoring at Jagdamba Saw Mill

% M/s. Puranmal Hanuman Das Kedia, Prlnprietor Smt. Minni Devi Kediya, Satna
(M.P.)

|
4, M/s. Das Timber Company, Proprietor Sh. Ghanshyam Das Agrawal, Satna (M.P.)

—_—,— -
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Noise Monitoring at Umiya

6. M/s. Khan Saw Mills, Proprietor Sh. Abdul Jabbar Khan, Satna (M.P.)
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7 M/s. Patel Timber Company, Proprietor Sh. Lakhmashi Bhai Patel, Satna (M.P.)

During the visit M/s. Patel Timber was
found closed.

During the visit M/s. Patel Timber was
found closed.

e
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8. M/s. Universal Cables Ltd. , Satna (M.P.)

9. M/s. Harikrishna Timber Industries, Prop. Sh. Harikrishna Choudary, Satna
(M.P.)

e
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10,

M/s. Agrawal Timber and Bamboo Coﬁpany & 11. M/s. Prem Chand Timber and
Bamboo Company, Proprietor Sh. Vijay Kumar Agrawal, Satna (M.P.)

-_—
NGT Case OA 61/2025 (CZ) Joint Committee Report July 2025 Page 19

126



21/07/2025,00:01 Email

Email Legal Cell

Joint Committee inspection report submitted in compliance of order dated
21/05/2025 in OA 61/2025

From : Legal Cell <legalcell.pcb@mp.gov.in> Mon, Jul 21, 2025 12:01 AM

Subject : Joint Committee inspection report submitted in #1 attachment

compliance of order dated 21/05/2025 in OA 61/2025

To : info advana <info.advana@gmail.com>

Cc : PS MINING <secymining@mp.gov.in>, cpcb bhopal
<cpcb.bhopal@gmail.com>, ED EPCO EPCO Bhopal
<ed.epco@mp.gov.in>, dm satna <dmsatna@nic.in>,
dfosatna@mp.gov.in, Sher Singh Meena
<commsatna@mpurban.gov.in>, parul bhadoria04
<parul.bhadoria04@gmail.com>, harnengt
<harnengt@gmail.com>, spjhamp
<spjhamp@gmail.com>

Madam/Sir

Please find enclosed the copy of report submitted in compliance of order dated 21.05.2025
passed by Hon'ble Tribunal in the present case. This mail be treated as proof of service.

Regards
Legal Section

MP PCB

== JCR in OA 61-2025 Mahendra Pratap Vs State of MP.pdf
20 MB

https://email.gov.in/h/printmessage ?id=17734&tz=Asia/Kolkata&xim=1
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